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LEGISLATIVE ASSEMBLY
Friday, 28rd February, 1945

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair,

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS
SCHEME FOR AMALGAMATION' OF RAILWAYS

492. *Dr. Sir Zia Uddin Ahmad: (d) Will the Honourable the Railway
Member please lay a statement on the Table of the House on the schems of the
amalgamation of Railways? .

(b) Is the Honourable Member contemplating.to'appoiqt a Committee to
consider and recommend the amalgamation on territorial basis?

The Honourable Sir Edward Benthall: (a) The question of a more rational
regrouping of railways is under the active conzideration of Government, but no
conclusions have so far been reached and no scheme can, therefore, be placed
before the House.

(b) The answer is in the negative.

Dr. Sir Zia Uddin Ahmad: Will the Honourgble Member lay the scheme
before the House and give the Assembly a chance to discuss the matter before
a decision is arrived at? If he is not prepared to appoint a committee will he
take the other alternative?

The Honourable Sir Edward Benthall: Yes. I have said no scheme has
been arrived at. We are communicating with the railways and still ascertain--
ing their technical opinion as to how best the regrouping can be effected.

Dr. Sir Zia Uddin Ahmad: I think the House should have some opportunity
to express an opinion either in the shape of the committee in which the House
may be represented or the final opinion should be laid before the Assembly in
the form of a resolution.

The Honourable Sir Edward Benthall: I will give consideration to the ques-
tion how this should be brought before the House.

Mr. Manu Subedar: What is the basis on which scheme of regrouping will be
decided—an economic basis or a provincial basis?

The Honourable Sir Edward Benthall: This is a matter for consideration by
experts after which presumably the Post-war Policy Committee will be consulted
on it and ultimately I presume it will come before the Central Advisory
Council; if financial considerations are involved it will come before the Standing
Finance Committee and then this House will be seized. of the matter.

o ];)r. Sir Zia Uddin Ahmad: T think you will give opportunities to the House
LY .

The Honourable Sir Edward Benthall: I have aiready answered that

question.

- IMpoRTED ROLLING STOCK
. 493, *Dr, Sir Zia Uddin Ahmad: (s) Will the Honourable the Railwa
Member be pleased fo mention the rolling stock we have received from abroad;
mentioning particularly the locomotives for (i) broad gauge and {(ii) metre gauge?
% (b) How many locomotives have already been received? -»

?c)) ‘How many locomotives is he expecting to get in the calendar year 19452
The Honourable Sir Edward Benthall: I lay on the table a statement giving
the required informatior. :

-
Rex

(721)
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Statement
(s) and (b). Imported Rolling Stock put into service from the 1st January 1942 to lst
February 1945.

Locomotive. Wagons, Coaching Stock.
Broad Gauge. — - e e

New Orders . . . 271

Returned from overseas . 2
Metre Gauge., —

New Orders . . . . . . 343 8,881

Returned from overseas . . 38 788

. (c) The approximate number of locomotives which are expected to be put into service
in India in 1945 (from the 1st February).

Broad Gauge. —
New Orders . . . 560
Returned from overseas .

Metre Gauge. —
New Orders . . . . . . 70
Returned from overseas . . el . 50

Dr. Sir Zia Uddin Ahmad: Have you received any metre gauge engines?

The Honourable Sir Edward Benthall: Yes, they are included in the state-
ment.

Dr. Sir Zia Uddin Ahmad: How many? There are only two or three figures.

The Honourable Sir Edward Benthall: New orders 343: returned from over-
seas 38, during the period 1942 to the 1st of February 1945.

Mr, Manu Subedar: Is it a fact that the bulk of these inetre gauge and
broad gauge locomotives are used on the Assam Bengal Railway by the
Americans ?

The Hopourable Sir Edward Benthall: In the case of the metre gauge
engines they are almost entirely used on the Bengal and Assam Railway in the
case of the broad gauge they are spread over various railways. '

INADEQUATE DEARNESS ALLOWANCE TO POSTAL SUBORDINATE STAFF.

494, *Dr. Sir Zia Uddin Ahmad: (a) Is the Secretary for Posts and Air aware
‘of the great dissatisfaction among the subordinate staff of the Postal Depart-
ment on account of inadequate dearness allowance?

(b) Is it not a fact that a large number of them cannot provide clothes and
the necessary minimum food for their families?

(c) Has the attention of Government been drawn to the irregularities in the
delivery of letters which are sometimes delayed in transit for more than a week
between two places connected directly by train service? Are Government aware
that this delay is due to the dissatisfaction of ill-paid, ill-fed and ill-clothed
subordinate staff of the Postal Department?

Sir Gurunath Bewoor: (a) Government are aware of the existence of some
dissatisfaction in this matter.

(b) Representations making allegations to this effect have been received.

(c) The reply to the first part is in the affirmative; as regards the last part,
Government do not agree that the cause is as stated by the Honourable Mem-
ber. Such delays as do occur are due to late running of trains, heavy increase
in traffic and the large number of inexperienced temporary clerks employed to
cope with increased traffic. Government have no reason to attribute such
deluys to any dissatisfaction on the part of the Posts and Telegraphs staff whose
loyalty and devotion to duty are well-known and well-proved.

Dr. Sir Zia Uddin Ahmad: With reference to part (c), may I request the
Honourable the Secretary to attend one of the meetings of the Federation and
hear some of the poems which they recite and he will realize the amount of
dissatisfaction and the miseries among the lower paid staff.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That i
poetic dissatisfaction?

Sir Gurunath Bewoor: I have already said I am aware of the dissatisfaction.



STARRED QUESTIONS AND ANSWERS 723

FAILURE TO GIVE TINELY INTIMATION TO COLLIERIES ABOUT COAL DEMANDS BY
GOVERNMENT

1495. *Mr. K. C, Neogy: (a) Will the Honourable the Supply Member be
pleased to state whether it is a fact that in the matter of distribution of wagons
for coal, the collieries are not regularly informed in good time what different
percentages of their estimated output will be required to be delivered for Gov-
ernment, Railways and other public utility concerns, for which the orders arf®
to be directly placed by the Deputy Coal Commissioner (Distribution) during
the ensuing month or months, and that the failure to give such timely intima-
tion makes it difficult for the collieries to adjust the execution of orders received
from consumers other than the above parties?

(b) Have complaints to this effect been received? If so, with what result?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) This has
happened in some cases mainly because of the failure of a large number of col-
lieries to produce coal up to the estimates given by them and the consequentl
adjustments in the programme of supplies to the Railways, other Government
consumers and public utility concerns.  With the improvement that is now
taking place in raisings, the position is being stabilised and Government expest
to be able to give collieries intimation well in advance of the approximate sup-
plies to be made by them to the Railways, other Government consumers and
publie utility concerns.

{b) Complaints have been received, but are uhlikely in future in view of the
position stated under part (a).

HiLn ALLOWANCE TO WORKERS IN CORDITE FACTORY, ARAVANKADU

496. *Sri K, B. Jinaraja Hegde: Will the Honourable the Supply Member
be pleased to state:

(a) if it is a fact that no Hill Allowance is granted to the workers of the
Cordite Factory. Aravankadu; and

(b) whether Government will consider the advisability of granting Hill
Allowance to all workers of the Cordite Factory, Aravankadu? _

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) I presume that wages have been fixed in consideration of the fact thas
Aravankadu is a hill station, in which case, no hill allowance wou'd be admis.
sible in addition.

I am, however, making further enquiries.

Casvar LEAVE, Erc. To SWEEPERS IN CORDITE FaCTORY, ABAVAN#ADU.

497. *Sri K. B. Jinarajs Hegde: Will the Honourable the Supply Member
be pleased to state:

(8) if it is a fact—

(i) that sweepers working in the Cordite Factory, Aravankadu, are nob
entitled to casual leave or warm clothing; )

(i) that the climate of Aravankadu is extremely cold especially during the

winter months; and

(ili) that sweepers have to do out-door work and frequentlv fall sick owi
to their being ill-clad; and 1 Y o omng

(b) whe?her Government propose to take necessary steps for the supply of
warm clothing to the sweepers of the said Factory and the grant of casual leave
to them for fifteen days in a year?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) (i) Yes.

(ii) I am aware that it is cold in winter at Aravankadu.

(iii) Sweepers have to do cutdoor work but no information is available fo
show that incidence of sickness is higher in their case than in the case of othep
workers in the factory. :

(b) I shall have the question examined.

+Answer to this question laid on the table, the questioner bemg abeent.
A2
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Sick LEAVE TO WORKERS IN CORDITE FACTORY, ARAFANKADU

498, *Sri K. B. Jinaraja Hegde: Will the Honourable the Supply Member
be pleased to state:

(a) if it is a fact that workers in the Cordite Factory, Aravankadu, are not
entitled to any sick leave;

(b) if he is aware that the conditions of work in the Factory, especially in
the Acid Section, are such that tell seriously on the health of the workers; and

(¢) whether he proposes to consider the advisability of granting sick leave
with fuil pay for one month in a year to the workers?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes:
Cordite Factory workmen with more than three years’ service are, however;
entitled to the following leave with pay:

Length of service Amount of leare
3 years and over but less than 10 years . . 10 daysin a year.
10 years and over but less than 20 years . . . . 15 day» i & year:
20 years and over . . . . . . . 20 days in a year.

(b) No, but I am making enquiries.

(c) No. The question of granting some sick leave to the workmen. is, how-
ever, under consideration.
. . Shrimati K. Radha Bai Subbarayan: May I ask if the Government will
inform the House of the result of the enquiries which the Honourable Member
promises to make ? .
_ The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: 1f a questionr
is put down, certainly.
GOVEENMENT CONTRIBUTION TO PROVIDENT FUND OF WORKERS IN CORDITE

FACTORY, ARAVANEADU.

499, *Sri K. B. Jinaraja Hegde: Will the Honourable the Supply Member
be pleased to state: ' '

(a) wpat the Government contribution to the Provident Fund of workers in
the Cordite Factory, Aravankadu, is;

Sta(tg) lv%'g?t the scale contribution to the Provident Fund of employees of
e ways is;

(c) the reason for this difference in the scale of contribution; and

(d) whether Government will consider the proposal that contribution to the
Provident Fund of workers in the Cordite Factory, Aravankadu, is nrade on the
same scale as for State Railway workers ?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) 75 per
cent. of an individual’s subscriptions. ' '

(b) 100 per cent.

(c) It is not possible to have uniform terms for all kinds of services.

(d) No. A representation made by the Ordnance Factories Division for the
grant of a contribution of 100 per cent. to members of the Indian Ordnance
Factories Workmen'’s Provident Fund was considered, but Government agreed
only to raise the amount of its contribution from 50 per cent. to 75 per cent.
with effect from 1st April 1941. .

REFUSAL OF CASUAL LEAVE TO WORKERS IN CORDITE FACTORY, ARAVANKADU
~ 500. *Sri K. B. Jinaraja Hegde: Will the Honourable the Supply Member
be pleased to state whether he is aware:

(a) that casual leave is refused to the workers of the Cordite Factory, Ara-
vankadu, even in case of extreme emergency so much so that many workers
have not had any casual leave given to them for years; .

(b) that great discontent prevails among these workers on this account; and

(c) that at the last Annual Conference of the Labour Union, a resolution
was unanimously passed protesting against such refusal of casual leave?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) No.

Whenever possible casual leave due is granted subject to the exigencies of
service.
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(b) I am not aware of this. ¢
(c) I understand that a resolution was passed but as only about a hundred
«out of the 3,500 workers employed in the Factory attended this conference, the
resolution cannot be taken as an indicat’on of the prevalence of general discon-
tent among the werkers in question.
ToLL TAX AND PROHIBITION ON VEHICULAR TRAFFIC AT LANSDOWNE RATLWAY BRIDGE
SUEEUR .

1501. *Mr. Lalchand Navalrai: (a) Will the Honourable the Railway Member
be pleased to say whether the pedestrian traffic alone is allowed to go on the
Lausdowne Railway Bridge at Sukkur (Sind) and not the vehicular traffic?

(b) If so, since when is this system in force?

(c) Is it:a fact that prior 40 1939 no toll tax was being levied from the public?

(d) Is it a fact that this Railway bridge is near the gate of Rohri town and
is, therefore, convenient to the public ?

(e) Is it also a fact that besides this bridge the other barrage bridge is at a
-distance of about three miles from the town of Rohri and to reach Sukkur they
‘have to go round about a distance of five miles which is a great hardship ?

() Is it a fact that poor people of Rohri and Sukkur have made various
representations to the Sind Government and to the Railway to remove the
toll tax and the prohibition on vehicular traffic, in view of the fact that they
:bave to cross the bridge for their business several times a day?

(g) Will the Honourable Member be pleased to state what the view of the
‘Government of Sind is in this matter?

(h) Do Government propose to give that convenience to the public? If not,
-why not? '

The Honourable Sir Edward Beathall: (a) No. Vebicular traffic is alsc
wllowed over the Sukkur'‘Channel of the Lansdowne Bridge.

(b) From 1st April 1939.

{c) No. .

(d) Yes, the bridge is near Rohri town.

(e) The Barrage Bridge is about 3 miles from Rohri and the distance between
Rohri and Sukkur via the barrage Bridge is about 5 miles.

(f) No representation has been received by the Railway Administration; but
*‘Government have no information if any representation has been made to the
Sind Government.

(g) The Government of Sind accepted the proposal to close the rcadway for
wehicular traffic on the Rohri Channel of the Lansdowne Bridge and to the levy
of tolls.

replacement of the Lansdowne Bridge girders as a post-war measure
ds u(gc)lezlszr:é::li:gtion, and if it is decided to replace them, the Sind Govern-
ment will be consulted in regard to the provision of a roadway for vehicular
+traffic over both the Rohri and Sukkur Channels.

Haxcox MaLEOTRA COMMISSION

502. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Member be pleased to state the terms of reference of the Hancox Malhotra
-Commission ? o _

(b) Has the Commission written any interim report? If so, will the
‘Honourable Member lay the report on the table of the House?

(¢) Is the Honourable Member expecting that the mveshgahqns of the
Commission will increase the life of the boilers? Has any experiment been
performed in -any other country in this direction ? .

(d) Are Government co;]femp'lating to carry on the research on the deposits
: iffe kinds of water? .
of %:mnngnl;gﬂm Gir Edward ‘Benthall: (a) A copy of the terms of reference
‘handed to fhis Committee is being placed on the table of the House. These
#wo officers do not constitute & Commission. They are on special duty.

(b) No interim report has been received by the Railway Board to date.

+Answer to this question laid on the table. the guestioner being absent.
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(c) The answer to both parts of the question is in the affirmative.
(d) Yes, an extension of existing research.

Terms of reference for Messrs. Hancock end MalRetra.

The Board desire that Mr. Hancock and associated with fdm Dr. Malhotra will eensider :

(a) the steps which railways have already taken to imtroduce water softeming plants and
the results obtained:- therefrom ; R

(b) the proposals submitted by railways for the introduction of additional water softening:
plant a{i'd the financial aspects of these proposals; and

(c) the desirability of providing for other water softening schemes not se far envisaged by
individual administrations; -
and report under the following heads :

(i) The extent to which water softening schemes proposed by individual administrations
are recommended for adoption either as proposed or suitably modified.

ii) Any other schemes which it is recommended should be taken up: to giver improved
utilization of locomotives. . ‘
b (iii) The period over which the work covered by (i} and (ii) is recommended for distri-

ution. .

Dr. Sir Zia Uddin Ahmad: Are the terms of reference a long one or are they
one or two? )

The Honourable Sir Edward Benthall: They cover two-thirds of a page of
foolscap. These officers are enquiring into the question of water softening.
That is all.

Dr. Sir Zia Uddin Ahmad: Are you expecting any interim report? This
question has never been investigated in this country. o

The Honourable Sir Edward Benthall: That is not coirect. Investigation
has been going on for a long time and a great desl of water so’tening has beens

- in operaticn.

Dr. Sir Zia Uddin Ahmad: What is this commission for?

The Honourable Sir Edward Benthall: It is a question of extending existing
research.

Mr. President (The Honourable Sir Abdur Rahim):#Next question.

EXPANSION OF GOVERNMENT TELEGRAPH WORKSHOPS

503. *Mr. Manu Subedar: (a) Will the Secretary for Posts and Air please
state whether any expansion has taken place in the Government Telegraph
w%rkshops since the outbreak of the war? If so, of what nature and to what
extent ?

(b) How many men are now engaged and how many men were engaged
before the war?

(c) What items or articles are now produced, which were not produced
before the war?

(d) Have Government made arrangements for the continuance of this
increased activity ?

(e) Can an entire telephone instrument be now made in India?

(f) Which items in the requirements of the Posts and Telegraphs Depart-
ment have still to be imported from abroad? )
" Sir Gurunath Bewoor: (a) Yes. As regards the extent of expansion, the
manufacturing capacity of the telegraph workshops at Alipore has been more-
than doubled. A new telegraph workshop has been established at Jubbulpore.
The telephone workshop attached to the late Bombay Telephone Company has.
been taken over and considerably expanded. In regard to the nature of expan-
sion, generally speaking the same items are manufactured as before the war
but in much larger quantities.

(b) The number of men fluctuates somewhat but the total in the three work--
shops taken together is over 10,000 which is about four times the pre-war figure.

(c) As stated in revlv to part (a), manufacture is mainly of articles similar
to those manufactured before the war. An important exception is telephone-
cord, the manufacture of which has been developed in the telephone workshop
at Bombayv.

(d) Tf the Honourable Member refers to the position of the telegraph work-
shops in the post war period, the matter is under consideration in connectiom
«with the post war plang of the Department
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(e) No. Certain parts are still ymported from abroad.

() Generally speaking, the following are the main items which have still tq
be imported: '

() Automatic telephone exchange equipment and certain parts of telephone
instruments. (ii) Long distance transmission equipment.

(iii) Most types of high speed telegraph equipment. .

(iv) Power Plant, Motor Generators, etc.

In addition, many items such as manusal telephone equipment, cables, ete.;
which can be produced in India have still to be imported as the present manu-
facturing capacity is insufficient to meet the greatly increased requirements due
to the war. ' R

Mr. Manu Subedar: May I know what ways and means Government have
adopted in order to produce in India, the items which have still to be imported
and which are not manufactured in this country?

8ir Gurunath Bewoor: During the war our policy has mainly to be deter-
mined by expediency. It is evidently of the greatest value to the war effort
to concentrate the available capacity on items which we already know how to
manufacture. As regards the post-war scherne, 1 may tell the Honourable
Member that we are investigating in consultation with certain private interests
the possibilities of developing the manufacture in India of certain telegraph and
telephone equipment not previously manufactured here.

Mr. Manu Subedar: May I know whether Government want to be in the
same helpless position, should there be another war after ten years, as they
had been during the last and this war?

Sir Gurunath Bewoor: No, Sir.

Mz, Manu Subedar: In that case, what active steps Government are taking
and if they are unable to take any steps, will they invite private enterprise to
take such steps?

Sir Gurunath Bewoor: I have already menticned Sir, that we are investi-
gating in consultation with certain private interests the possibilities of develop-
ing the manufacture in India.

Mr. T. T. Krishnamachari: What portion of the 16 crores expansion pro-
gramme undertaken by the Honourable Secretary’s Department is being spent
on the purchase of goods manufactured in this country? )

Sir Gurunath Bewoor: | am sorry I am unable to give an answer without
notice.

PROGRESS IN MANUFACTURE OF FLEXIBLE WIRE, INSULATED CABLE, ETC.

504. *Mr. Manu Subedar: (a) Will the Honourable the Supply Member
please state what has been the progress in India since.the outbreak of the war,
with regard to the manufacture of flexible wire and insulated cable for trans-
mitting power ?

(b) What is the progress in India with regard to the manufacture of—

(i) small electrical motors from 1 to 20 H.P;

(i1) large electrical motors from 20 to 400 H.P.; and

(iii) dynamos and generators?

(c) Are there any factories already working in this direction?
(d) Are there any schemes under consideration for the production of these

i 4 ? N . . .
,tel?s Is it Government’s considered policy to encourage their production in
India ?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: fa) Produe-
%on of flexible and insulated cable has creased since the outbreak of the war
from 8 million yards to 21 million yards per aonum on account of Goveru-
ment orders. This increase in production has beer wbtained by working extra
shifts.

(b) (i). The pre-war preduction of emall electrical motors from 1 to 25 H.P.
was 200 motors a vear, aggregating 1,000 H.P., made by one firm. The pre- o
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sent rate of production is 12,000 motors a ‘year of the same sizes, aggregating
60,000 H.P., made by eight firms.

(ii) and (iii). No electric motors above 25 H.P. and no dynamos and gene-
rators are made in India.

(c) Yes, one factory making cables and eight factories making small elec-
trical motors. -

(d) One cable factory, encouraged by Government, is coming into produc-
tion during 1945. About three or four private enterprises are known to be plan-
ning production of small electrical motors.

(e) Yes. _A panel is being constituted to report on the question of develop-
ing the manufacture of items of electrical machinery and equipment.

Mr, Manu Subedar: In view of the fagt that India experienced great diffi-
culty on account of the lack of motors of higher horse power than 25, will Gov-
ernment immediately undertake to set up in this country a factory for the
manufacture of these motors of higher horse power than 25?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The panel
constituted is examining that question.

Mr, Manu Subedar: Have Government got any proposals themselves on this
subject?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Not for Gov-
ernment-owned and Government-managed factories.

Dr. Sir Zia Uddin Ahmad: In reply to part (c) of the question the Hon-
ourable Member has said that there is one factor which manufactures this
thing. May I know what is the name of the factory?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The firm that
was referred to which was responsible for cable production is the Indian Cable
Co. The assisted firm referred to is the National Insulated Cable Co.

Prof. N, G. Ranga: Are these Indian-owned and Indian-managed factories?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I know that
the second one (the assisted firm) ic Indiau-owned and Indian-managed.

Mr, Manu Subedar: Are there any factories already working in this direc-
tion? Are there any factories which are producing or propose to produce motors
of higher horse power than 25?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I cannot
say anything about factories which propose to produce motors of higher horse
power than 25?

Mr. Manu Subedar: Have they approached Government with any proposals
for assistance?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I should like
to have notice of that question.

Missine OFFICE FILES OF THE CONTROLLER GENERAL oF CIVIL SUPPLIES.

505. *Mr. T. Chapman-Mortimer: Will the Honourable the Supply Member
be pleased to state:

(a) whether there is any truth in the report published in the Dawn, dated

Tuesday, the 6th February, that some office files were recently stolen from the
room of the Controller General of Civil Supplies; and

(b) if the answer to part (a) of the question is in the affirmative, what the
subject matter was of the missing files?
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Some

files were found to be missing from a section in the Leather Manufacturss
Directorate of the Directorate General of Supply.

(b) They consisted of office copies of some indents and a Progress Register,

all of which were of a routine nature. Duplicate copies have since been
* obtained.
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Dr. Sir Zia Udin Ahmad: May | know whether Government took any action
to find out the causes of this theft. Have they handed over the matter to the
C. 1. D. or the Anti-Corruption Officer? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Police
are investigating the matter but if a guess can be made as to the causes of this
theft, I am told that the cause may well take the form of the high prices which
used paper fetches in the black market. A

Mr, T. Chapman Mortimer: Is it a fact that other kinds of waste paper are
being stolen?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Not to my
knowledge. .

Dr, Sir Zia Uddin Ahmad: Certain files have been missing from a certain
office. Is it not the duty of the Government to report the matter to the Police?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They have
made enquiries and have handed the case over to the Police for further investiga-
tion and this investigation 1s now going on.

1506, *

NoOTICE SERVED ON A CERTAIN COLLIERY PROPRIETOR UNDER DEFENCE OF INDIA
RuLEs

1507, *Mr. K. C. Neogy: (a) With reference to the reply givern by the Hon-
ourable the Supply Member to part (f) of starwed question No. 27 on the 8th
February, 1945, will he please lay on the table a copy of the notice served on
the colliery proprietor concerred under the Defence of India Rules?

{(h) Was the said notice initially decided upon for the purpose merely of
obtaining the address of the proprietor concerned? If not, what was the
originai object?

(c) What procedure was followed on the appearance of the colliery proprietor
in response to the notice under the Defence of India Rules?

(d) Will the Honourable Member please lay on the table copies of such
representations as may have been made to any authority by the said party
in this connection? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) A copy of .
the Order is laid on the table.

(b) The Honourable Member's attention is invited to the answer given to
starred question No. 27 on the 8th February, 1945. 1 would amplify tha
answer by saying that Gevernment considered necessary in view of its suitabi-
lity to utilise the Jambad Colliery for the purpose of open cut coal mining. But
the owner could not be contacted for negotiations and as it was feared that
he would prove intractable action was taken as in the Order issued.

(¢) The Order was withdrawn and negotiations started. Agreement has
since been reached with the owner.

(d) No representation was received by Government from the owner. .

GOVERNMENT OF INDIA
DEPARTMENT OF SUPPLY
Branch Secretariat (Coal).
No. 0.C.M. /12 Calcutta, the 14th December, 1944
Order

Whereas it appears to the Central Government that in the interests of the efficient prosecu-
tion of the war and for maintaining supplies and services essential to the life of the community
it is necessary to exercise control over the whole of the undertaking known as the Jambad
Selected Colliery (Proprietors : Devji Ghelabhai & Bros., P. 0. & T. 0. Kajoragram, Dist.
Burdwan) :

Now therefore the Central Government in exercise of the powers conferred by sub-rule
(3) of rule 81 of the Defence of India Rules, is pleased to make the following order in
reapect of control of the aforesaid undertaking : ‘

+This question has been postponed to be answered on the 2nd March, 1945.
+Answer to this question laid on the table, the questioner being absent.
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The Deputy Coal Commissioner (Production) is hereby appointed with effect from lst
January, 1945, as the authorised controller of the fabove undertaking and shall exercise the
following functions :— o o .

(1) He shall take an inventory of all plant, machinery, buildings, sidings, stores, etc., on
or appertaining to the undertaking; . .

(2) He shall enter the property of the undertaking and work such property in accordance
with the existing mining lease or leases of that undertaking; - m

(3) He shall use all plant, machinery, buildings, sidings, stores, etc., on or appertaining
to the undertaking; N )
£ (4) He shall use all surface lands in possession of the undertaking ; .

(5) He shall employ such of the existing staff of the undertaking as he may require and
appoint such other staff as he may require; o X
pp(%) He shall take over and mag'nt&in all existing accounts maintained by the undertaking
and open any such additional accounts as he may require; . th

(7) He shall take over and maintain all, existing plans and records belonging te the

undertaking. : A. A. WAUGH,
Secretary to the Government of India.
. 14th December, 1944.
GOVERNMENT REQUISITIONING A CERTAIN PIECE OF LAND LET TO Mgsses. ForD
Motor Co. oF INDIA IN KIDDERPORE

1508. *Mr. K. C. Neogy: (a) Will the Honourable the Supply Member be
pleased to state if it is a fact that Messrs. Dorman Long and Company,
Limited, of Calcutta who had let by mutual agreement a piece of land in Kid-
derpore area to Messrs. Ford Motor Company of India, Limited, and wanted
to re-occupy it, were informed in January, 1943, by the Deputy Secretary to
the Government of India in the Supply Department that ‘'it has been decided
by the Government of India that the Ford Motor Company shall not be requir-
ed to vacate the premises’’? If so, will the Honourable Member please indi-
cate the legal authority under which this intimation was given?

(b) Is it a fact that formal requisitioning is the usual procedure followed
for the purpose of occupation of immoveable property on behalf of Government
in such cases? If so, was this procedure followed in this instance? If not,
why not?

(c) Is iz a fact that,when in the absence of any formal requisition, Messrs.
Dorman Long and Company, Limited, subsequently asked Messrs, Ford Com-
pany to vacate the premises, an Order under the Defence of India Rules gave
protection to the said Messrs. Ford Motor Company against eviction? In what
circumstances was this Order issued?

(d) Is it a fact that the purpose of Messrs. Dorman Long and Company,
Limited in asking for the restoration of the land to their possession, was to
store Indian steel there so as to enable them to distribute it under instructions
from the Steel Commissioner, and that, due to its non-restoration. Messrs.
Dorman Long and Company, Limited, had to procure on lease and equip
another yard for storing steel at considerable cost?

(e) Is it a fact that Messrs. Dorman Long and Company, Limited, claimed
rupees 44 thousand and odd as compensation from Government on this account,
and that the said claim has been rejected? Is it a fact that the real reason
for the said rejection is that no formal requisition was made in respect of the
land and no claim for compensation, therefore, arose in the opinion of Govern-
ment ? -

(f) Do the Government of India propose to take advantage of the technical
ground that no formal requisition was made for the purpose of refusing com-
pensation to the party concerned?

(g) Will the Honourable Member be pleased to state the policy of the Gov-
ernment of Indig in all such matters and indicate how far that policy has been
followed i this particular instance?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) and (b).
The facts are that in 1941 Messrs. Dorman Long & Co., had leased this land
to the Ford Motor Co. subject to three months notice to vacate it, and in Jan-
uary 1943 the Controller of Supplies, Bengal had discussions with Messrs.
Dorman Long about using the land as a stcckyard for imported steel. The Co.
« tAnswer to this question laid on the table, the questioner being absent.
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was willing to do so, but gave Fords no notice of termination of the lease.
Government, however, decided thattin view of the important war work being
done by Fords on the laud, the Controller should not appoint Dorman Long as-
steel stockists if they could only act ac such by terminating the lease which
they had given to Fords. It was in these circumstances that the letter of
the Deputy Secretary was written and it went on to request the Co. to give-
Fords the same facilities as they had done in the past. The letter .was not,
therefore, a legal order and as Cessrs. Dorman Long had given no notice toy
terminate the lease, there was in the circumstances of the case at that time-
no reason for issuing a requisition order or any other legal order.

(c) In May 1944 un order was issued under the Delence of India rules pre-
venting Messrs. Dorman Lcng from evitting Messrs. Fords from the premises.
This was done because Messrs. Dormnan Long had seryed a 3 months notice on:
Messrs. Fords on April 12, 1944 terminating the lease.

(d) Yes, but Messrs. -Dorman Long were under no compulsion to agree to
act as steel stockists and to create another storage yard.

(e) The answer to the first part is, ‘yes’. The claim for compensation was
not admitted both because the premises had ncét been requisitioned and because
Messrs. Dorman Long had not heen under any compulsion to agree to act as
steel stockists and erect another storage yard, services which are covered by-
the remuneration which they obtain as stockists.

(f) Does not arise.

(g) The policy of the Government of India is rfot to pay compensation where-
no compensation is due. That policy has been followed in the present case.

Frxine PRrICES OF COAL IN DIFFERENT MINING AREAS

1509. *Mr, K. C. Neogy: (a) With reference to the statement made by the
Honourable the Supply Member in reply to my starred question No. 18 of the
Ist November, 1944, relating to prices fixed by Government for different grade.
of coal in different mining areas, will the Honourable Member be pleased to
explain ‘why different principles have been followed in fixing the prices in
different areas, indicating, particularly, the reasons for fixing the prices of the
Central Provinces coal on the basis of grade II coal from the Jharia field and’
for basing the prices of Assam coal ‘‘on the recommendation of the local autho-
rities’'?

(b) What are the ash and moisture content of the Central Provinces coat’
and Assam cocl, respectively, of different grades? Is it a fact that in the case
of the Centrai Provinces coal, representations have been made urging the revi-
gion of the prices? If so, what is the purport of these representations and’
what action has been or is proposed to be taken thereon?

(¢) As regards Assam coal, what are the names of the local authorities on.
whose recommendation their prices were fixed, and what tuctors were taken
into account for fixing the prices? Were any gf these authoritiese connected-
at any time, directly or indirectly, with any of the coai concerns in Assam?-
Which superior and independent authorities made or checked any analysis of
the elements that went to moke up the recommended prices? Will the Hon--
ourable Member please give detailed figures »f the said analysis in the case of
each colliery of Assam?

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Prices
for Bengal and Bibar were based on quality because. of the wide .dxﬁerenceg in.
the ash and moisture contents of the coals produced in thcse P?OVII.ICBS. Prfces-
in other areas were based mainly on factors such as difficulties in operation,
transport costs from pit-head to delivery point-, geographical Eosmon and’
prices prevailing prior to the introduction of price control by the Central Gov--
ernment. The prices of Assam coal were fixed having regard to these con-
giderations. The prices for C.- P. conl were based on those fixed for Grade IT
Jharia coal &s the two resemble closely in quality and had also commom

+Answer to this question laid on the table, the questioner being absent. .
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:ﬁa.rkets. Provision was, however, made for a revision in those cases in which
collieries could not get a fair margin of profit under the prices fixed.

. (b) The average ash and moisture contents of C. P. coal and Assam coal are
as follows :
C. P. Coal : . . - Ash 185 per cent, Moisture 4 percent.
Assam Cdal . . Ash 6 per cent. Moisture 5 per cent.

No separate grades, based on ash and moisture content, have been fixed for
$hese coals.

Representations asking for a revision of prices based on the higher cost of
working in the C. P. as compared witk the Bengal and Bihar coal fields were
received. After careful consideration, -the prices originally fixed for C. P. coal
were in some cases increased by Rs. 2 per ton in the case of Pench Valley
.coal and Rs. 3 per ton in the case of Kanhan Valley coal,

(c) The prices were fixed on the recommendation of the Coal Commissioner
who had consulted, among others, the Provincial Coal Controller, Assam. The
factors generally taken into account in fixing the prices of Assam coal have
‘been mentioned in the reply to part (a). The Provincial Coal Controller was
connected with the Assam Railways and Trading Company. Information regard-
‘ing the elements that went to make up the prices decided upon is not available.

FixiNe PRICES OF COAL IN DIFFERENT MINING AREAS

1610. *Mr. K. C. Neogy: ia) Will the Honourable the Supply Member be
Ppleased to refer to the Department of Supply Notification No. 640, dated the
3lst May, 1944, giving prices of coal under the sub-head *‘v. Collieries in
Assam’’, and state whether in the ornginal notification under the entry ‘‘Cherra-
‘Chattack Ropeway Company’s Cherapunji Colliery’’ there was a further ertry of
‘‘Ballygunje’’ (Bholagunj), and the price indicated against the entry was
Rs. 233-8-0?

(b) Is it a fact that the difference between the price of the Cherapunji coal
and that shown against Bholagunj, being Rs. 11-8-0, represents the cost ot
carriage of coal over a ropeway seven miles in length connecting the colliery
with Bholagunj? If so, was any enquiry made into the legitimacy or other-
wise of a charge of Rs. 11-8-0 per ton for the carriage of coal over a ropeway
Jength of seven miles before it was approved? What detailed scrutiny was
made into the elements of cost before prices of Assgm coal were fixed? What
was the average price paid for Cherapunji coal delivered at Bholagunj in the
years 1941, 1942, and 1943, respectively? What was the price which Cherapun;i
‘coal delivered at Bholagunj actually fetched during the period immediately
preceding the aforesaid notification fixing its price, and what are the elements
that are responsible for the difference, if any, between the said price and the
price that was officially fixed of the coal delivered at Bholagunj? What pro-
portion of the total despatches of Cherdpunji coal approximately, is generally
-delivered at Bholagunj in any year?

(c) Was the cost of Bengal or Bihar coal delivered in Assam, among the
factors determining the price of Assam coal? Did any similar consideration
influence the fixation of price of the Central Provinces coal? If not, why not?

(d) Will the Honourable Member be pleased to explain the reasons that led
%o a revision of the prices of coal produced in the Bengal and Bihar coalfields
as announced in a notification published in the Gazette of India, Eztraordinary,
-dated the 30th January last?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) Yes. The ropeway is 84 miles long and the legitimacy of the transport
~charge of Rs. 11-8-0 per ton was investigated by the Coal Commissioner. As
regards the other elements of cost, the Honourable Member’s attention is in-
vited to parts (a) and (c) of my reply to starred question No. 509 eerlier today.

tAnswer to this question laid on the table. the questioner being absent.
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The average prices for Cherrapunji coal delivered at Bholagunj during the years
1941, 1942 and 1943 are believed to‘l_Jave been as follows:

1941—Ds. 10-17.
1942.—Rs. 11-35.
1943—1s. 18-34.

The price in May, 1944, is reported to have been Rs. 33-8-O.per ton. This
is also the price fized by Government with effect from the 1st June, 1944. As,
far as is known all despatches of Cherrapunji coal have been delivered at Bhola-
gunj except during the last few months when some coal has gone by road to
Shilleng.

(c) No. I have already explained in® my reply to the Honourable Member’s
question No. 509 the factors taken into consideration in fixing prices. '

(d) The reason for the recent revision of the prices of coal produced in the
Bengal and Bihar coal fields was the need for checking the tendency among
certain colliery owners to despatch unscreened run-of-mine coal as slack, which
resulted in the loss of good steam coal. To encourage colliery owners to screen
their coal, the prices have been revised so as to provide a difference of rupee
one per ton between the prices of run-of-mine, dust coal and slack coal and
those of steam coal, rubble and smithy nuts. ,

PROPAGANDA ABOUT INDIA CARRIED ON IN AMERICA BY BRITISH AND INDIAN
GOVERNMENTS.

511, *Mr, K. S, Gupta: (a) Will the Foreign Secretary please state whether
it is not a fact that copies of ‘“Mother India’’ are still distributed free in
America by the British Information Service which is under the direct Supervi-
sion of Lord Halifax, ex-Viceroy of India?

(b) Is it not a fact that the office of the Agent General in America became
the centre of guidance on anti-Indian propaganda to the various British pub-
licity agents?

(¢) Is it not a fact that such guidance notes and data are usually supplied
by the Secrctary of State for India, the Home Secretary of the Government
of India and the Information officer in the India office in London?

(d) Is it not a fact that cocktail parties and tea parties are specislly arranged
in honour of anti-Indian propagandists of the British Information Service at the
British Embassy in America?

(e) Is it not a fact that an anti-Indian editorial in the well-known paper
The Nation was reprinted and widely circulated by Sir Girja Shankar Bajpai’s
" office in Washington? Does he require a sanction from the Government of
India to do so? If so, has he obtained it in this special case?

Sir Olat Caroe: With your permission, Sir, I will deai with Questions 511,
512 and 518 together.

These three questions will be answered by my Honourable friend the Leader
of the House on the appropriate day.

Mr, Manu Subedar: Is it a fact that Government propose to get a new edi-
ticn of ““Mother India’’ printed in this country and whether the rumour . . . , .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has. said that these questions will be answered by the Leader of the House
on the appropriate day. Next question.

PROPAGANDA ABOUT INDIA CARRIED ON IN AMERICA BY BRITISH AND INDIAN GOVERN-
’ MENTS

1512, *Mr. K. S. Gupta: (a) Will the Foreign Secretary please state if it is
not a fact that there were about 10,000 British propagandists in the United
States who were devoting their time exclusively to India? If so, bow many of
them are (i) officials and (ii) non-officials?

-+For answer to this question, see answer to question No. 511,
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(b) Are the Government of India aware. of & thousand or more of ‘‘Beaver-
<brooks Bright Boys'' who actively carry on enti-Indian propaganda.

(¢c) What is the subsidy or remuneration paid from the Indian exchequer
to vhis particular class mentioned in part (b)?

(d) How many American missionaries received in India Kaisar-i-Hind medals
and such other favours during the pericd ranging from 1930 to 1940?

(¢) How many of those favoured have become the paid agents of the Gov-
ernment of India and His Majesty’s Government to carry on an enti-Indian
Propagandaz since 1980 up-to-date?

PUBLICATION ‘“ INDIA, AGAINST THE STORM *’

15613. *Mr. K. §. Gupta: (a) Is the Joreign Secretary aware of the publica-
-tion ‘India, against the Storm’ in America? .

(b) Who is the authot?

¢} Was he honoured by any Indian University with a ‘‘doctorate’’? What
.is the name of the Indian University which conferred the ‘‘doctorate’’ on him?

~ (d) Are the Government of India aware of the fact that prepared reviews of
the book were sent by the British Information Service to various news-papers
.and the book was also distributed free all over America? Is it at the cost of
Indian exchequer? If so, what is the amount contributed in this direction?
SaLARIES OF Sik GIRJA SHANKAR BaJpar AND MR. HENNESSY

514. *Mr, K, S. Gupta: (a) Will the Foreign Secretary please state how
~much Sir Girja Shankar Bajpaj gets from the Indian Governmernt? Is his salary
free from Income-tax?

" (b) Whut is the salary of Mr. Hennessy, the Information .Officer from thz
+Government of India?

8ir Olat Caroe: (a) £5,500 per annum divided into salary £2,500 and frais de
representation £3,000. This is free of income-tax.

(b) Rs. 2,500 plus £30 overseas pay per mensem.

Prof. N. @. Ranga: Is it more than what Sir Girja Shankar Bajpai used to
-get as an Executive Councillor?

Sir Olat Caroe: Yes, it is a little more.

Mr, Manu Subedar: What is the meaning of the French word used by the
tHonourable Member in his reply?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

PREPONDERANCE OF MUSLIMS IN MECHANICAL BRANCH OF LAHORE TELEPHONE
ExXCHANGE

515, *Mr, Ananga Mohan Dam: (a) Will the Secretary for Posts and Air be
rleased to state whether it is a fact that the communal representation in the
-mechanical branch of Lahore Telephone Exchange is as follows:—

Muslim mistries . . . . . . . . . . 2
Non-muslims. . . . . . . . . . .
Asgistant mistries—Muslims . .

” »” Non-Muslims .
Cleaners (Muslims) . .

»  (Non-Muslims) . . . . .

(b) Ie it also a fact that in the new recruitment of mistries, cleaners and
wiremen, the non-Muslims have got no place at all and if so, is it not against tife
Government of India orders regarding communal representation? .

(c) Is it a fact that sometime ago, the Head of the Punjab Postal Circls
‘issued orders that in future only Muslims should be promoted as Supervisors
-and Telephone Inspectors? Was this order taken back, and all the appoint-
‘ments and promotions made under that order cancelled? :

(d) Is it a fact that three Muslim gentlemen were appointed as a result of
“thc above order and are still holding those posts?

(e) Is it a fact that the Divisional Engineer, Telegraphs, Lahore, held an
sxamination for Telephone Inspectors in October, 1944, but invited only eix
"Muslims for the written examination, debarring all non-Muslims from their right
“to have an opportunity to prove their ability? :

. tFor answer to ‘this guestion, see answer to gquestion No. 511,

WD -




STARRED QUESTIONS AND ANSWERS 735

~8ir Gurunath Bewoor: (a) The facts are not as stated by the Honourable
Member.

The correct position is as follows:

Musl'm Mistries—peamanent . . . . 15 N
Muslim Mistries—temporary . . . .9 Total 24
Non-Muslim Mistries—permanent . . . 81

Non-Muyslim Mistries t.mporary .2 j’ Total 10
Assistant Mistries—Muslim . . . .2 Total 2
Assistant Mistrics—Non-Muslim . . Nd
Cleaners—Muslim—temporary . . . . . 4 p
Cleaners—Non-Muslim - -temporary . . . . B Total 9

(b) As regards the first part, the reply is in the negative; the -latter part
«does not arise. .
(c¢) and (d). No.

(e) The Divisional Engineer, Telegraphs, called nine candidates for the
examination and out of them three were non-Muslim.

AMALGAMATION OF SELECTIONS MADE FOR PosT OF ELECTRICIAN (GRADE I) ON .
NorTH WESTERN RAILWAY

516. *Mr, Ananga Mohan Dam: Wili the Honourable Member for Railways
please state: ] )

(a) whether it is a fact that on the.NOl"t.h Western Ballway the results of
two selections held to consider the suitability®of candidates for the post of
¥lectrician, Grade I, one in March, 1941, and the other in October, 1941, were
amalgamated and seniority fixed on the basis of marks obtained by each candi-
date of the two selections;

(b) whether it is a fact that'some of the unsuccessful candidates of the first
selection who were successful in the second selection were given better seniority
than the successful candidates of the first selection by reason of the amalgama-
tion indicated in (a) above; '

'(c) whether it is a fact that the written paper and the practical fest for each
of the two selections were different from each other; and .

(d) if the replies to (a) to (c) above are in the affirmative, will the Honour-
‘able Member please state the reasons for ordering the amalgamation referred to
iu part (a) above?

The Honourable Sir Edward Benthall: (a) and (b). The reply is in the affir-
mative.

(¢) Government understand that the written papers and practical tests refer-
ted to were of the same standard.

(d) A second technical examination was held, as some of the men who were
eligible to be considered for the post of Electrician, Grade I, had not been
allowed to sit for the first examination through an oversight, and the amalga-
mation of the results of the two examinations was, therefore, considered to be
the best means of rectifying the omission. Government do not consider it
desirable or necessary at this distant date to make any alteration in the order
of seniority, which would in fact entail still further examinations.

"RESTRICTIONS ON USE OF BUILDING MATERIALS BY CIVILIAN POPULATION

. 517, *Mr. Manu Subedar: (a) Will the Honourable the Supply Member
please state how much building material, generally, and specifically how much
(i) cement, (ii) timber, (iii) bricks, and (iv) sand, have been taken by the Army
in India since the commencement of the war?

(b) How much has been made available to, or permitted to be used by the
civil population?
. - (¢) Are Government aware that restrictions on the use of building maferial
by the oivil population is causing much trouble, particularly in Bombay where
the Central Services and Military personnel have increased and where availabls
housing space has been destroyed by the explosion?



736 LEGISLATIVE ASSEMBLY [28rD FrEu. 1945.

(d) Is it a fact that no buildings have actually come into existence since the
141h of April last, when the explosion took place, for the use of the civil popula-
tion and the trade, whereas since April last, numerous buildings have been put
up for the use of military personnel in Bombay and the surrounding districts?

(e) Are Government aware of their promise given during the last Session
that more building material will be released to the public?

(f) To whom' have these directions been given?

* (g) Have they considered whether some modification cannot be made ?

'The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Figures are
not available. ,

(b) The Government of India have placed no restrictions on the purchase by
the Civil population of timber, bricks and sand available in the market. Con-
trol of cement was imposed in August 1942 and up to December 1944 on the
average 51,660 tons per month were despatched from the Cement Works
against the civil quota from which supplies were made to the essential indus-
tries, Provincial Services, C. P. W. D., public, etc., Separate figures of actual
despatches against each group are not available. From June 1943 to Decem-
ber 1944, on the average 15,523 tons were despatched for repairs, ete., to
private buildings.

‘(¢) T would refer the Honourable Member to my answer to part (d) of his
question No. 355 in the last Session. )

(d) Government have no information in respect of buildings for the use of
civil population and trade. The main military work carried out in Bombay
since the explosion is the reconstruction of the Docks.

(e) No such promise was made nor was it possible to do so.

(f) Does not arise.

(g) The Honourable Member is referred to the answer at (b) above in respect
of timber, bricks and sand. As for cement, the amount of material available
is limited and priority for construction must be given to works required for the
war effort. There is no prospect in the immediate future of reduction in
requirements for essential war purposes.

Mr, Manu Subedar: Are Government aware of the restrictions imposed by
Provincial Governments over the use of building materials by civil population,
or are they not aware of it?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I am not
aware of the nature and extent of those controls, but I am aware that some
general control has been imposed by some Provincial Governments.

Mr. Manu Subedar: Since the civil population has to suffer, whether the con-
trol is imposed by one or the other authority, will the Honourable Member see
that the position is made easier. He promised last time to look into the

. matter.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I do not
remember to have promised that I would look into the orders of Provincial Gov-
ernments and try to intervene in those orders,

Mr, Manu Subedar: The promise was made by the Defence Department that
they would see that some relief was given to the civil population.

The Honourable Dewan Bahadur Sir A. Ramaswaml Mudaliar: Then the’
question may be addressed to the Defence Department.

Prof. N. @. Ranga: Are Government aware that within the quotas allotted
for the civil population there is a great necessity for~working out priorities as
between rural and urban areas?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That has %o
be done by Provincial Governments.

Prof. N. @. Ranga: Will Government be pleased fo consider advising Pro-
vincial Governnicnts to see that rural areas are not starved ?

_ The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T do nof
think, Sir, that it is necessary for ue to point out to Provincial Governments

what they obviously would know regarding the relative merits of rural amd
urban needs. ' ' | '
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Hieu PricEs oF FrRUITS, ETC., SOLD AT DeLHT RATLWAY STATION. |

~ -1518. *Mr. Muhammad Azhar Ali: W.ll the Honourable the Railway Member
please state: B

(a) if it is a fact that fruits and other articles are sold at the Delhi Railway
Station on prices which are cent per cent higher than those prevalent in the
market of Delhi city; if not so, what the fact is; and .

(b) if the reply to part (a) be in the affirmative, the reasons for not taking,
action aguinst the vendors under the Hoarding and Profiteering Ordinance?

The Honourable Sir Edward Benthall (a) No.

(b) This does not arise.

POSTPONED STARRED QUESTIONS AND ANSWERS
$280* and 281*

UNSTARRED QUESTION AND ANSWER

First aAxp SECOXD CLAsS BERTHS RESERVED FOR DEFENCE SERVICES AND OTHER
PusLic FroM DELnI axp Lanore RaiLway Statiofts

23. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways.
please state:

(2) the average number of berths per day per train of the average total num-
ber of berths provided in the tram for First and Second Class, whick were
reserved for the personnel of the Defence Services and for the other publie,
separately, from Delhi and Lahore Railway Stations, respectively, during the
preceding two years or as far as available; :

(b) the average number of the personnel of Defence Services, for whom
berths were reserved but who could not avail themselves of them' and which

therefore remained unoccupied in those trains on those days during those periods;
and : '

(c) the percentage of such reservation amongst the Defence Services and the
other public?

The Honourable Sir Edward Benthall: (a) and {c). I regret I am only able
to give an estimate of the accommodation in terms of coaches or compartments
reserved exclusively for Defence Services on trains starting from Lahore and
Delhi Stations, and the proportion of such _reservation to the total normal
accommodation available for the public.

(b) As no record is maintained of reservations not utilised by personnel of
Defence Services, T regret the information is not available.

Statement showing the number of coaches or cempartments reserved ezclusively for Defence
Services on trains ex-Delki, and Lahore.

Upper class coaches Exclusively
. in normal composition reserved for
) of the train. Defence services.
Ez-Delhi. )

Frontier Mails . . . . 6 1
G. I. P. Mails . . . . 4 1
Howrah Delhi Mails . . 4 1
Delhi Kalka Mails 6 2 .
Grant Trunk Express 4 1
Peshawar Express . . 3 1
Coaching Express . . . 1 Compartment.
Dehra Dun Express . P 2 Compartments.

Ex-Lahore.—As no record of the normal composition of the trains concerned is maintained
in the Board’s Office, the information asked for is bging obtained from the N. W. Railway
and will be laid on the table of the House when received.

Note.—The .accommodation exclusively reserved for Defence Services has varied from
time to time and the normal compositiqn of trains is not always constant.

+Answer to this question laid on the table, the guestioner being absent.
*These questions were further postponed to be answered on the 2nd March, 1945.
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STATEMENTS LAID ON THE TABLR 743
Information promised in reply to parts (a) and (b) of starred question No. 107 asked by
Sardar Sant Singh, gn the 6th November 1944.

SIEH REPRESENTATION IN HiGHBR PoSTS OF THR SUPPLY DEPARTMENT.
Information compiled upto 1st November 1944 ($nclusive)

Part (a). Number of posts held by various communities

Community to which  Rs. 500 to Rs. 750 to Rs. 1,000 to Rs. 1,500 to RS. 2,000 Remarks

incumbents belong Rs. 780 Rs. 1,000 Rs. 1,500 Rs. 2,000 and above P
Europeans .+ . . 416 170 238 119 és8
Anglo-Indians . . 45 9° 8 .. 1
Christians . . . . 25 4 1 3
Muslims . . . 91 16 11 * 6 3
Hindus . . . 346 72 43 16 11
8ikhs . ) . . 17 5 3

Total . 940 276 304 144 - 83

Part (b). Number of posts creatod and filled in the f>ll>wing manner from 4th August, 1943
to 1st November, 1944 (inclusive),

Rs. 500 to Rs. 750 to Rs. 1,000 to Rs. 1,500 to Rs. 2,000 Remarks
Rs. 760 Rs. 1,000 Rs. 1,500 Rs. 2,000 and above
L]

1. Created . . . 180 80 78 38 28
2. Filled by promotions . 83 16 16 6 5
3. Filled by promotion of 3 ..

Sikhs in the Depart-

ment.
4. Filled by recruiting

Sikhs from “outside. 5 1 1

Information promised in reply to part (e) of starred question No 285, asked by
Mr. Manu Subedar on the 13th November, 1944

RADIO LICENCES AND RADIOS IMPORTED UNDER LEND-LEASE

Stat&me;bt showing the percentages of. the total programme time devoted to War revieis news, relays
ete., at A. I. R. Stations for the period April to Sept:mber, 1944

td .
War reviews and
*News (which includes topics (which include Relays and discour-
Name of A. I. R. Stations both local news and talks, plays and fea- ses relating to war
B. B. C. news, relay) tures, etc. connected from other countries

with war).
1 2 3 4
Delhi . . . . 16-6 42 -3
Bomi)&y . . . 20-9 4-2 ! -8
Calcutta . . .. 13-4 9-J -7
Madras . . . 175 59 -3
Lahore . . . 210 5-9 ‘5
Lucknow . . . 20-9 42 :5
Trichinopoly . - 20°6 84 1.0
Dacca . . . 17°1 82 9
Peshawar . . . 270 76 :3
Additional Seuth Indian 14-2 49 1
Service.

* —Column 2 gives the percentage of the total programme time devoted to News—
War (ﬁg‘:on-wn. ’I‘hegtime a.ndple:bour involved in separating War and non-war news would
pot bo commensurats with the result achieved. Broadly speaking, powevter, in the present
emergency, it is only natural that news relating to war should prdoeminate in all news broad-

oast.
e
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Information promised in reply to starred question No. 303, asked by Sir Abdwl Halim
Ghuznavi, on the 13th November, 1844 . °

LEND LEASE AGREEMENT WITH CANADA

7 GEORGE VI
CHAPTER 17

An Act for granting to His Majesty aid for the purpose of making available Canadian War
¢ Supplies to the United Nations.

‘ (Assented to 20th May, 1943 )

Preamble.—Whereas Canada, in association with other nations, is at war with Germany,
Ytaly, Japan and their associates: and whereas it is essential to the defence and security of
Canada and to the cause of world freedom that Canada should make the utmgst contribution
to the victory of the United Nations; and twhereas it is necessary that the products of
Canadian war industry be made available not only for use by Canadian forces, but also to
other United Nations, in accerdance with strategic needs, in such manmer as to ‘contribute
most effectively to the winning of the war: and whereas it is expedient that the conditions
upon which Canadian war supplies are made available to other United Nations should not
be such as to burden postwar commerce or lead to the imposition of trade restrictions or other-
- wise prejudice a just and enduring peace : Therefore His Majesty, by and with the advice
and consent of the Senate and House of Commons of Canada, enacts as follows :

1. Short Title.—This Act may be cited as The War Appropriation (United Nations Mutual
Aid) Act, 1943. .

2. Definitions.—In this Act ‘and in any regulation made thereunder, unless the- context
otherwise requires :

(a) “‘Board”’.—*“Board”’ means the Canadian Mutual Aid Board conmstituted by section
three of this act; . . .

(b) “‘Regulation”.— ‘Regulation” means a regulation made under the authority of section
six of this act;

(¢) “United Nations”.—United Nations” means the signatories to the Dec_la.rstlon by
United Nations, done at Washington on the first day of January. one thousand nine hundred
and forty two, and includes any other nation or aushority which may be designated by the
Governor in Council as being associated with Canada in the prosecution of the present war;

(d) “War Supplies’”’.— ‘War Supplies’’ means :—

(i) any weapon, munition, aircraft or ship;

(1) any machinery, facility, tool, material or supply necessary for the manufacture, pro-
duction and processing repair, servicing or operation of any article described in “this
paragraph; : )

(iii) any component material or part of or equipment for any article described in this
paragraph; :

(iv) any agricultural product; and .

(v) such other commodities, articles or services as may from time to time be designated by
the Governor in Council as essential to the conduct of the war or to the relief and maintenance
of any United Nation. N

(3) (1) Canadian Mutual Aid Board.—There shall be a Board to be called the Canadian
Mutual Aid Board consisting of the Minister of Munitions and Supply, the Minister of
National Defence, the Minister of Finance, the Minister of Agriculture and the Minister of

Justice. acting as a committee of the King’s Privy Council for Canada, which shall be
charged with the administration of this Act. -

(2) Chairman.—The Minister of Munitions and Supply shall be the chairman of the Board.

{3) Officers, Clerks and employees.—The Board, with' the approval of the Governor inm

Council, may appoint and fix the remuneration of such officers, clerks and other employees as are

nscessarg for the proper conduct of its business and for that purpose may require the services
€

of any department or agency, or of any officer or employee of any department or agency, of
the Government of Canada.

4. (1) Board may make war supplies available to the United Nations.—The Board may om
behalf of His Majesty, in accordance. with the strategic needs of the war, contribute, exchange,
deliver, transfer title to or possession of or otherwise make available war supplies to any of
the United Nations other than Canada and for that purpose or as incidental thereto may
cause to be purchased or otherwise acquired or procured war supplies in Canada through the
agency of the Minister of Munitions and Supply or any other agency of His Majesty and,
subject to the provisions of section five of this Act, may provide or make available the funds
required to pay expenditures incurred in carrying out the purposes described herein.

(2) Consideration terms gnd conditions to be approved by the Governor in Council.—It
shall be good and sufficient consideration for making war supplies available to any of the
United Nations hereunder that the said war supplies are to be used in the joint and effective
prosecution of the war, but no war supplies shall be so made- available to any of the United
Nations except upon terms and conditions approved by the Governor in Ceuneil . or by
regulations, and the Governor in Council may require, in respect of specific classes of supplies
or any specific transfer of supplies under sub-section one of this section, such payment or
repayment in kind or property or such reciprocal action or provision of supplies or such
otuer direct or indirect benefit as the Governor in Council deems appropriate.
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5. ($1,000 000.000) may be puid out of the . R. F.—There may be paid out of the
Consolidated Revenue Fund, for the purpdes of this Act, a sum or sums not exceeding one
thousand million dollars ($1,000,000,000) exclusive of any sums paid for war supphes for
which payment shall be made in cash by any of the United Nations to which such supplies .
shall be made available hereunder.

6. Regulations.--The Governor in Council, may on the °recommepdation of the Board,
making regulations for the purposes of carrying out the objects of this Act, according to its-
true intent and purpose, and, in particular, but without limiting the genemlity of the fore-
going. may inake regulations : .

(a) prescribing the terms and conditions under which
to any of the United Nations;

(b) prescribing the procedure to be followed by the Board in carrying out its duties under -
this Act; . )

(c) prescribing rules to determine the value of war supplies.

7. (1) Loan Authorised 1931, C. 21.—The Governor in Couyncil may, in addition to the
sums now remaining unborrowed and negotiable of the loans authorised by Paliament by any
Act heretofore passed, raise by way of loan, under the provisions of the Consolidated’
Revenue and Audit Act 1931, by the issue and sale or pledge of securities of Canada im
such form for such separate sums, at such rate of interest and upon such other terms and
conditions as the Governor in Council may approve, such sum or sums of money, not exceeding.
in the aggregate the sum of one thousand million dollers ($1,000,000,000) as may be required..
for the purposes of this Act. A

(2) Charge upon Comeolidated Revenue Fund.—The principal raised by way of loan under -
this Act and the interest thereon shall be charged upon and payable out of the Consolidated.
Revenue Fund.

8. dnnual report to Parliament proviso.—As soon as practicable after the cicse of each:
-fiscal year, the Board shall prepare and lay before -Parli8ment a report of cperations under
this Act: Provided that such report shall not contain any information the disclosure of
which would, in the opinion of the Governor in Council, he prejudical to the Security of
Canada or of any other United Nation.

war supplies may be made availabl®

Agreement between the Governments of India and Canada on the principles applying to the
provision by Canada of Canadian War Supplies to India under the war appropriation-
(United Nations Mutual Aid) acts of ('anada 1943 and 1944,

Whereas India and Canada are associated in the present war, and

Whereas it is desirable that war supplies should be distributed among the United!
Nations in accordance with strategic needs of the war and in such manner as to contribute-
most effectively to the winning of the war and the establishment of peace. and

Whereas it is expedient that the conditions upon which such war supplies\an‘e made-
available by one United Nation to another should not he such as to burden post-war
commerce, or lead to the imposition of trade restrictions or otherwise prejudice a just ana.
enduring, peace, and .

Whereas the Governments of India and Canada are mutually desirous of concluding an-
agreement in-regard to the conditions upon which Canadian War supplies will be made-
available to India, : )

The Undersigned, being duly authorized by their respective Governments for the purpose,.
bave agreed as follows :—

) e Article 1
The Government of Canada will make available under the War Appropriation (United’
Nations Mutual Aid) Acts of Capada, 1933 and 1944, to the Government of India such war-
supplies as the Government of Canada shall authorize from time to time to be provided.
Article 11

The Government of India will continue to contribute to the defence of Canada and the s
* strengthening thereof and will provide such articles, services, facilities, or information as it
may be in a position to supply and as may from time to time be determined by common:
agreement in the light of the development of the war.

Article 111

The Government of India will, in support of any applications to the Government:
of Canada for the provision of war supplies under this agreement furnish the Govern-
ment of Canada with such relevant information as the Government of Canada may require-
for the purpose of deciding upon the applications and for executing the purposes of this:

agreement.
Article 1V

The Government of India agreeé to use any war supplies delivered to it under this agree-
ment in the joint and effective prosecution of the war.
Article V
The Government of India will not without the tonsent of the Government of Canada
still to any other Government or to persons in other countries war supplies delixered to it

under this agreement, . "
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Article VI

The Government of Canada will not require they Government of India to re-deliver to the
“Government of Canada any war supplies delivered under this agreement except as specifically
provided in Articles VII and VIII and subject to any special agreement which may -be
-concluded in the circumstances contemplated in Article IX.

Article VII

Title to any cargo ships delivered under this agreement will remain with the Government
-of Canada and the'ships shall be chartered to the Government of India on terms providing for
#heir re-delivery.
’ Article VIII

Upon the cessation of hostilities in any major theatre of war, any war supplies which
‘have been transferred to the (Government of India under this agreement and are still in
Canada or in ocean transit shall revert to Canadian ownership, except those supplies destined
for a theatre of war in which hostilities have not ceased or supplies made available for
welief purposes or such other sapplies as the Government of Canada may specify.

Article IX

The Government of Canada reserves the right to request : .

(a) the delivery, after the cessation of hostilities in any th(}atre of_ war, for }'ellgf am%
rehabilitation purposes, to another United Nation or to an internatienal organisation o
.automotive equipment supplied under this agreement;

{b) the transfer to Canadian forces serving outside Canada after the cessation of hostxhtx}fs
of vehicles, aircraft, ordnance or military equipment supplied under this agreement to t e
‘Government of India if such war supplies are required for the use qf such Canaaian forces
-and are not required by the Government of India for Military operations; and

(c) the return to Canada after the war, if required in Canada for Canadian purposes, of
aircraft and automotive equipment sppplied under this agreement which may still be service-
able, due regard being had to the degree of wastage likely to have been suffered by these
-articles provided that when the identity of such Canadian equipment has been lost as a
result of pooling arrangements or for other reasons, the Government of India may substitute
-equipment of a similar type.

The Government of India agrees to use its best endeavours to meet any such requests on

such reasonable terms and conditions as shall be settled in consultation with the Government
-of Canada. ‘

Article X
The Governments of India and Canada re-affirm their desire to promote mutually
-advantageous economic relations between their countries and throughout the world. 'They

declare that their guiding purposes include the adoption of measures designed ‘to promote
employment, the production and consumption of goods, and the expansion of commerce
through appropriate internationai agreements on commercial policy, with the object of contri-

~buting to the attainment of all the economic objectives set forth in the Declaration of August
14th, 1941, known as the Atlantic Charter.

Article X1

This agreement will take effect from this day’s date. It shall apply to i

) ] 1 . war supplies
furnished to the Government of India by the .Government of Canada ngdpe{t the'autho:'iltg :f
#the War Approp}'xatlop (United Nations Mutual Aid) Acts of Canada 1943 and 1944, or
substituted Act, including supplies furnished under the said Acts before the conclusion of this
:l]gre;ment. It shall continue in force until a date to be agreed upon byihe two Govern-
ents. ’

Dated at Ottawa, this day of August, nineteen hundred and forty four.
Signed for and on behalf of the Government of India

Signed for and on behalf of the Government of Canada.

+
PRESS NOTE
Indo-Canadian Mutual Aid Agreement

New Delhi, November 27, 1944.
‘l.t is announced that a Mutual Aid Agreement has been concluded between Canada and
India. The Agreement was signed in Ottawa by Sir Girja Shankar Bajpai, Agent General
for India in the U. S. A. on behalf of the Government of India, and by the Prime Minister

%l[r. (lil[ackenzie King and the Hon'ble Mr. G. D. Howe on behalf of the Government of
anada.

The Agreement is identical in its contents with previous Mutual Aid Agreements concluded
by Canada with the Governments of the United Kingdom, Australia and New Zeeland, the
Provisional Government of the French Republic, and the Soviet.and Chinese Governments.

A large part of the supplies of motor transport required for the Indian Army is being
furnished by Canada and it is expected that the war supplies to be furnished to the Govern-
ment of India in accordance with this Mutnal Aid Agreement will consist of automotive
.equipment (i.e., motor vehicles and material connected therewith), for the military forces
« :jrf India.
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Information promised in veply to Unatarred Question No. 63, asked by Mr. G.

Rangial Naidu, on the 14th November, 1944
©CHECKING AND AUDITING OF ACCOUNTS OF SHAHDARA (DELHI) SAHARANPUR LiGHT
RaiLway

(a), (b) and (d). The accounts of the Shahdara (Delhi)®Saharanpur Light Railway for
the years 1938 and 1943, were audited by a private firm of Registered Accountants and
Auditors, Messrs. Lovelock & Lewes, Chartered Accountants. A cheek over zccounts
connected with local and foreign traffic was also being conducted by the Financial Adviser
and Chief Accounts Officer. East Indian Railway on an agreed payment up till 1st July 1943,
in accordance with an old agreement, dated 1908, between the Shahdara Saharanpur Light
Railway Company and the East Indian Raiiway Company. The Central Government are
entitled to a 50 percent share in the surplus profits in excess of 4 percent after setting aside
such reasonable sum as the Directors may detm proper to carry forward. The Financial
Adviser and Chief Accounts Officer, is responsible for a limited test-audit of the accounts of
this Railway. The staff of the Auditor General of India exermtise a general scrutiny of the
test-audit conducted by Financial Adviser and Chief Actounts Officer, East Indian Railway.
This scrutiny did not reveal any irregularities for the year ending March, 1943.

(c) The station accounts were audited in 1943 by two Travelling Inspectors of Accounts
of the East Indian Railway—one junior and the other senior. The former is a qualified
Accountant having passed departmental examinations while the latter is an ex-company
employee with 7 years’ service as Senior Inspector.

Anformation promised in reply to parts (a) and (b) of*Starred Question No. 478,
asked by K. C. Neogy, on the 16th November, 1944
UTILIZATION FOR INDUSTRIAL PURPOSEs OF SaLT MANUFACTURED IN BENGAL
CoasTar. AREAS By CERTAIN Carturta Firms

(a) Yes. The reply to the latter-part is also in the affirmative but whatever difficulties
were experienced at the time when the rationing of salt was first introduced in Bengal, have
since been overcome. :

(b) Yes, but the prosecution in question was subsequently withdrawn under orders of the
provincial authorities concerned.

Information promised in reply to Starred Question No. 641, asked by Mr. Sami
Vencatachelam Chetty, on the 21st November 1944
DisMissALS oF VICEROY’S CoMMISSIONED OFFICERS, ETC., ON ACTIVE SERVICE
The Commander-in-Chief, in exercise of the powers conferred on him under Section 13 of
the Indian Army Act, has dismissed 11 V.C.Os. from service since the ccmmencement of
the present hostilities.

Information promised in reply to parts (e) and (f) of Starred Question No. 692,
asked by Mr. Sri Prakasa, on the 21st November, 1944
SECURITY AND Civir DiISOBEDIENCE PRISONERS

Of the persons undergoing detention an 21st November 1944, under the orders of Chief
Commission%rs, the familgas of 2 security prisoners both belonging to Delhi, were in receipt of
a maintenace allowance. The amounts were Rs. 30 p.m. and Rs. 50 n.m. respectively.

THE RAILWAY BUDGET—LIST OF DEMANDS—Concld.

Demand No. 1—Railway Board—Concld.

Mr. President (The Honourable Sir Abdur Rahym): The cut motions given
notice of by unattached Members will be taken wup. Mr. Anthony has not
come.

Hours of work for Railway Staff.

Mr. N. M. Joshi (Nominated Non-Official): T shall move my cut motion.
That cut is tq discuss the question of hours of work for railway staff:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Sir, as_stated in the notice of the cut motion, I want the question of hours
of work of the railwaymen in India to be discussed, and suggest to the Goverii-
ment of India that the hours of work of the railwaymen be now reduced. I
have several times stated during the discussion of this year’s budget that at
present there is great physical strain on the energies of the railway men. Their
work has increased, and on the whole they have to put in greater exertion. Tt
is not only so during the war period. but has been so even in ordivary timeg,
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[Mr. N. M. Joshi.]

when they have had to work very hard, in‘any case much harder than railway
men in other countries. In India the hours of work for all classes of railway
employees are not regulated by legislation. The hours of work of those Railway
employees who work in ‘factories are regulated by the Factories Act. As
regards other railway employees the hours of work of certain class of railway-
men only, i.e., those whose work is concerned continuous by the Railway Board
ure regulated. Even _in the case of people who do continuous work, such as the
running staff, and although their work is continuous their hours are not yet
regulated, the hours of work of those people whom the Railway Board considers
to be working intermittently are not regulated. So in the first place a large
number of railwaymen are excluded from regulation of their hours of work.
Moreover, what regulation exists now is out of date. Those railwaymen in
India whose hours of work are -egulated by State have to put in 60 hours of
work in a week, i.e., ten hours a day. Now, that is longer than even the hours
of work done in factories. I therefore think that the Government of India
should review this question of hours of duty of railwaymen and reduce the
hours to not wiore than.8 hours a day. My proposal today to the Railway Board
is that no railwayman should be asked to do more than 8 hours of work in a
day. Sir, for a number of vears railwaymen in Great Britain have not to worlk
more than 8 hours a day, and in America the hours of work are still less. I
therefore feel that the Government of India should immediately take up this:
question of hours of work. The hours of work which some railwaymen have to
do are too.long. T have stated that in the case of some railwaymen the hours
of work are 60 & week, but there are a large number of railwaymen who have
still to work 12 hours a day. There are people who constantly from year to
vear work at night for twelve hours. Take for instance the class of Assistant
Station Masters in a small station. Both the Station Master and Assistant Sta-
tion Master have to do twelve hours dutv, but,the Senior Station Master or the
main Station Master does duty by the day, so that he at least sleeps by night,
but the Assistant Station.Masters from year end to year end, for ten or fifteen
vears have to work every night, the whole of the night. The man does not get
undisturbed sleep at night even for 15" vears until he becomes the Station
Master. When he becomes the Station Master, then he can sleep at night,
although during the day he is not free to do any other work. The Railway
Board’s argument is that they do intermittent work. The Assistant Station
Master, T think, according to the view of the Railway Board, can sleep at night.
But if the Assistant Station Master sleeps at night, he does so at the cost of
accidents to the public. Therefore it is wrong, in my judgment, for an Assist-
ant Station Master to sleep at night. As a matter of fact, very few can sleep
in that disturbed atmosphere of a rallway station. I therefore feel that the

time has come when the Government of Tndia should act as a civilised govern-

ment should do and reduce the howrs of work for all railwaymen to eight hours

a dayv. No railwayman should be asked to work for more than eight hours &
day. There is no doubt that the Government of India, if they take up this

reforms will Lave to employ more staff, that means it will cost more to the
Government of India.

The Honourable Sir Edward Benthall (Menber for Railwavs and War
Transport): Increase the fares.

Mr. N. M, Joshi: Whether that cost should come by increasing the fares or-
by any other method, T do not propose to discuss today. That question, I am
prepared to discuss with the Government of India on some other occasion. But
today, T ¢am say this that the Government of India have got a large surplus.
The question of inereasing the fares does not arise. Tf proper allocation i
made, then certainly they have enough monev. The Government of India are
also putting money into the railway reserve. But what ix the use of railway
reserve fund, if it is not intended to introduce reforms of this kind. Is the
railway reserve fund only intended for some other cause and not for the purpose
. of doing justice to your emplovees. I sav that one of the objects of the ailway
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reserve fund is that if the Government of India want to undertake certain
reforms, they should be-able to do 0. 1 have no doubt that the reforms will
cost the Government of India something.- But if that reform can ever be
effected, this is the best time when Railway finances are prosperous. There is
surplus and.if the Government of India have to spend more money, they have
enough money now. 1 therefore suggest that the Government of India, as an
act of justice to their employees, as an act of humanity, showld immediately
undertake this reform. I hope, Sir, that the Government of India wil givg
their sympathetic consideration to the question which I have placed before them
and I hope, Sir, that the Legislative Assembly will also give me the necessary
ssupport because the question s of great importance and if it is going to cost the
Railways something then the best thing is that when the Railways are prosper-
ous they should undertake this reform. 1 hope that the House also will support
me.

. Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Prof. N. G. Ranga Guntur cwm Nellore: Non-Muhaummadan Rural):
Mr. President, T fail to understand the attitude cf the Honourable Member for
‘War Transport when he says that.if he were to reduce suitably hours of labour
for railway staff, he may have to increase the fares.® This is u very queer atti-
tude on the part of the Government of India. 1 should like to remind him of
the fact that while his working expenses have gone up only by 100 per cent.
his incoine has gone up by 200 per cent. He is getting three times what tie was
getting in pre-war years, whereas his working expenses have gone up only by
100 per cent. '

The Honourable Sir Edward Benthall: The Honourable Member’s facts are
not correct. '

_ Prof. N. G. Ranga: I w!ll refer the Honourable Member to the Explanatory
Memorandum. As my Honourable friend Mr. Joshi already pointed out. the
railways have earned a surplus and they can certainly afford to spare a portion
‘of this surplus in order to reduce the number of hours of work for railway staff
and thus increase the staff and thus assure for themselves a inore satistied and
satisfactory railway staff than they have today. At present the railway staff
are expected to work continuously. The Assistant Station Masters are special-
ly oblged to invoke the aid of their booking clerks because they are not able
to cope with the work, and especially during war time their responsibility has
grown much greater. What happens in a factory when any accident takes
place? The worker is not liable to be punished. If he loses any of his limbs,
he is entitled tc workmen's compensation. But on the other hand if a railway
accident takes place, the railway staff is liable to be produced before a court of
law and liable to be punished and sent to jail, not to mention even worse
punishments. Railway accidents do tuke place and thkey are very serious
matters. The public is concerned in it. The public do not want these acci-
dents to take place. How can anybody assure himself that railway accidents
do not take place as a result of over-work of the railway employeesu so long as
these railway empldyees- are expected to work contintously for twelve hours
and that too at nights. Tt always happens that a large number of railway staff
are expected to work only during nights for months and months and therefore
it is not possible for them to cope with the work and to discharge their respon-
sibilities satisfactorily. It is therefore necessary to reduce the hours of lahour
and even eight hours a day for certain sections of railway labour is really too
long a period and eight hours of labour s about the maximum that the reﬁlwav
authorities can -expect from railway employees. If Government are not pré-
pared to accede to this request, it only shovs that the Government are not verv
particular about'the railway accidents that take place in different parts of the
country. Sir, the working expenses will certainly go up if hours of labour are
to. be reduced. but that is no reason why the hours of labour should be mah-
tained ab the high level at which they prevail in this country. As my Honour-
able friend ‘Mr. Joshi has put it, in various other countries, the hours of wofk
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for railway labour are much lower. I therefore think there is a very strong
<use indeed for the Government to take immed ate action in reducing the hours.
of labour. They cannot plead the excuse of war time and therefore they can-
not get the necessary staff’ 1 can assure the Government that there is plenty
of skilled labour available in this country to take up this responsibility if only
Government weére to make up their mind to reduce the hours of labour and
imvite applications for these various posts. Sir, I ‘support the motion.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, while supporting the principle which has been enunciated by
the Honcurable the Mover of this motior:, I should like to impress on the House
that particularly the Muslim employees have s very different tale to tell to this
House. In the different' workshops on the railways at Jamalpur, Lillooah,
Lucknow and other places, the Muslims are not allowed to offer their Jumma.
Prayers because they are not allowed the usual time of 1} hours to 2 hours.
necessary for the same. When I say, they are not allowed, I mean to convey
that this period, if availed, of by a Muslim employee, is deducted against his
leave hours. Therefore, if they are permitted to go for prayers, that parti-
cular hour is written down against their leave hours. It is nothing less than
a tragedy that people should not be allowed even leave to pray at the proper
time. We put questions on that year before last and also last year, but
nothing has been done so far. In Jamalpur 1 was told recently that Muslim
apprentices are not given leave even for Juma prayers; not only that, but leave
is not given even for Id and Bakr-Id prayers, unless a special application is
put in, and the leave may be granted to a few and refused to others. It is
& peculiar position in Jamalpur; in other places also it may be the same,
elthough I have no personal knowledge.

As regards the hours of work for railwaymen I must say that the categories
cf railwaymen have to be described. Those whese work involves strenuous,
physical labour should not work for more than eight hours, and that is the
case in other parts of the world. When you are making a general rule
you should define the different categories because the hours of work for a
clerk in the office cannot be the same as those of a guard, or station master
or the checking staff, who have to do strenuous duties and bhave to be oD
the alert all the time. If you do not do that there are sure to be accideuts
beccuse of sheer physical inability on their part to do their duty properly. I
do not think a huge amount of money will be required if this suggestion 1¥
carried out because inquiry will show that people who have to do these strenu-
ous duties are not in a big majority. That is the point of view that I wanb
to stress. I have placed the viewpoint of the Muslims, that there is no leave
for Juma prayers and for Muslim festivals which are few in number as com-
pared to the religious festivals of other communities, for which leave is sanc-
tioned. Not only that, but there are also vacations which are perhaps ten
times more than the Muslims can claim. Sir, I support the motion.

Mr. Frank R. Anthony (Nominated Non-Official): Sir, in rising to support
this motion I fully endorse the views that have been expressed by my Honour-
able friend Mr. Joshi. As I have repeatedly explained, I appreciate the
trernendous and unprecedented strain under which the railways have had to
work and are continuing to work. 1 appreciate that they have carried and
are carrying an unprecedented load of passenger and goods traffic. But it is
vour railwaymen and more specially the running staff on the railways who
have enabled you to meet this unprecedented strain. Their response in enabl-
ing you to meet the unusual situation created by the war has imposed a duty
on the Railway Administration. on the General Managers and on the officers
under them to treat the running staff particularly with added considera-
tion. But what do we find in actual practice? As I have emphasised and
iterated and reiterated, your railwayman is prepared to work and is prepared
to give wvou willingly extra hours of work, is prepared to. answer- vour- needs
. for over-worlt; but he is not prepared to be terrorised as he is being terrorised
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into working extra hours today. There is burning resentment, particularly
amoug the running staff of some of fthe railways—in the G. I. P. and E. I. R..
« fcr instance—against this tendency of driving men beyond the limits of
hun:an endurance. I should like to know whether there is any recognised
“policy or any rule prescribing the limits to which these men may be compelled
to work. As far as I am aware, there is some vague rule requiring that &
man should work up to 12 hours per day: but I may state efhphatically that.
this rule is honoured much more in the breach than in the observance. It #:
being bitterly resented. I brought a case to the notice of the War Transport
Member and Col. Wagstaff of a man who had worked for 12 or 13 hours and!
had reached the limits of physical exhaustion. He sent a memo. to the
Coutroller saying, ‘I am in such a physical condition that I cannot guarantee
to tauke this train through safely. Will you give mesan indemnity chit?’’ The-
Controller said, ‘I cannot give you an indemnity chit”’. He signed off ress.
after working for tore than 12 hours. What do you do? You charge-sheet:
him, and you remove him by a dishonest and cowardly device-
You remove him for repeated minor offences, because he signed rest
‘after having worked for more than 12 hours. The railway knew
that they did not have a leg to stand upon in respect of the
alleged offence of signing rest. They raked up °® his past record and alleged
repeated minor offences and removed him summarily from service. This is
what is happening. You compel men to work for more than 12 hours; if thev
sign rest you do not charge-sheet them for hawing refused to work more than
12 hours; you charge-sheet them for alleged minor offences.—one of the most
monstrous provisions in the Indian State Railways Establishment Code. If a
man refuses to work beyond the limits of human endurance you will ot
charge-sheet him for refusing to work extremely long hours; you get hold of
him and say, ‘‘Here you are, 10 years ago you were fined ten rupees, 15
vears ago you were fined 15 rupees’’, etc. If a railwayman’s record is
examined you are sure to find minor offences, for there is a tendency on -the-
railways to fine for the most paltry matters. Under this provision you get
hold of him and you remove him—not dismiss him—for alleged repeated:
minor offences. I have got a letter with me here written to me by a railway-
man. I feel very strongly in this matter because I am inundated with cases:
of overwork. Men are complaining repeatedly that they are being driven to.
work for more than 10 to 20, 80 hours at a stretch. Here is a letter from:
a railwayman which speaks for itself and speaks eloquently:

“A driver’s working hours on the East Indian Railway is never less than a minimum of"
14 hours. His average working hours are never less than 20-24 hours. This can easily
be proved by sending for any dozen Joirt Train Journals. I know men who have worked-
30-36 hours at a stretch, had 12 hours’ rest and were booked out again. Can you expect-
these men to be eternally vigilant, sleepless and untired? They are worked to the border-
line of exhaustion and then if lead plugs are dropped they are to be dismissed summarily.””

In reply to my remarks on the railway DBudget speech the Honourable.
Member spid that my reference to summary dismissal in respect of dropping-
lead plugs was perhaps wrong. I have brought that circular with me. These.
things are not being done by the War Transport Member; I feel that he i3
“perhaps the most sympathetic of all railway officials. It is not even done by-
the General Managers, but by the lower cadre of officials, your Divisional
Superintendents and your Divisional Engineers. It ie these people who fancy-
themselves in the role of little Hitlers and believe they can drive their men.
Here is that circular to which I referred and which the Honourable Member-
said did not perhaps exist. It is under the signature of the Chief Mechani-.
cal Engineer—R. Bonar:

“Tt is with great reluctance therefore that the following orders are issued :—

(1) The Driver of any engine which drops its lead ‘plugs will: be removed from the service
" immediately, ‘and no appeal will be considered.” - L .

That was my point. ‘ : -
~ The Honourable Sir Edward Benthall: T said in answer to the Honourable
Member that if that circular existed, of which T was not aware, it was wrong,.
and T would see that it was withdrawn. In fact, it has been withdrawn.

-
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° Mr. Frank R. Anthony: It has been suggested that 1 had imisquoted it and
in fact it ‘did not exist. 1 am sorry that 1 have had to speak with such
feeling on the subject, but when men come to me and there are no signs of
‘any redress, I am obliged to do so. .As I have said, they are prepared to
make sacrifices, but I would appeal to the Honourable the War - Transport
‘Member to lay down some uniform policy—say, even 12 hours work a day.
My Honourable friend Mr. Joshi suggested an 8 hour day; wy Honourable
friend Mr. Nauman said that these people are doing the most strenuous type
‘of work and they should not be asked to work for more than 8 hours a day.
1 do not even make that plea. I say, have some uniform policy and prescribe
4hat a man cannot be compelled to work for more than  twelve h.ours, m')d
-that he has an absolute right to sign off and if he signs off he will not be
~victimized for it. Dont charge him for signing off and don’t remove him frem
service for alleged repeattd minor offences. ‘

I would also ask you to aecord some recognition to the men who have
aniformly undertaken to work long and extra hours of work. Take your drivers
on the goods trains of the G. I. P. Through no fault of their own it takes
them probably three times as long as it took them in pre-war days to cover
the same journey not through any fault of their own but owing to the condi-
tions created by the war. ‘ For instance, where they took 8 hours to perform a
journey of a 100 miles, they now take 24 hours. The G. I P. Railway in
spite of representations from me, has refused overtine on the basis of the
bours worked. I have asked that so long as these emergent conditions continue
that you should give them overtime not on the basis of the mileage thev cover
“but on the basis of the number of hours they work. If they are required to
work 24 hours and can only through no fault of their own take their trains
-a hundred miles, surely it is not asking too much to agk you to give them
cver time for 24 hours, i.e.. three times the overtime that they were earning
before the war.

I will conclude iy remarks by asking the Honourable the War Transport
‘Member to coisider what I have said. Believe me when 1 tell you that rhis
question of overwork and under-rest is a very burning question on every Rail-
way in India today. If you treat it-with the sympathy that it deserves, vecu
will attract, as I have said, the increasing co-operation and work of your men,
—surely that is your intention,—but if vou allow vour suboidinate officials to
Tun amuck and to attempt to drive these men into working beyond, as I have
-said, the possibilities of human endurance, then vou will only be umdermining
-thz efficiency of the Railways. :

Col, ‘H. W. Wagstafl (Government of India: Nominated Official): Sir, during
war conditions practically every Government servant has had to work Ionger
hours. At any rate, on the Railways that has been the case and it is not
‘confined to subordinate and low-paid men at stations and on the line, but it
extends throughout to the very top. We know what an enormous.inecrease in
traffic there has been and although a large number of additional employees have.
been engaged. yet with the best will in the world it is impossible to avoid ,
long hours and in some cases definite overwork in the case of the officers as
in the case of the men.

I agree with my Honourable friend, Mr. Anthouy, in his ‘concern over a
porticular type of staff and that is running staff. It is true that they have
not so far been brought within the scope of the hours of employment regula-
tions. Even in peacetime the precise regulation of the hours of running staff are
difficult. This difficulty was found in the highly organised countries of thke
‘West in implementing the Washington and Geneva Conventions. It is not a
condition which is peculiar to India. Not only this. as running staff are paid
partly in the form of basic wages and partly either on a mileage or a time
basis, sudden restriction on hours would affect their emoluments. Before the
war perhaps the need for protection was not felt and it is admitted that running
-s:cziﬁ. above all other railway staff, have had to work longer hours during the
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war. We have discussed this question with the All-India Railwaymen’s Federa-
tion on several occasions and they have the definite undertaking that this
-question of the running staff will be taken up after the war. In fact she
question is in hand now. Such restrictions must naturally be mixed up with
the method of payment, because, as I said, if you restricted the hours sudden-
ly, a lot of the men would lose in total emolumgnts and therefore the ques-
tion of running allowances both from the point of view of work and from the
boint of view of men is actually being investigated at this maoment, as part of
a general post-war review which will include running staff within the scope &of
the hours of employment regulations. Other types of staff which so far have
had less than the maximum benefits under the regulations in regard to period
of rest are the permanent way staff. This again was discussed with the All-
India Railwaymen’s Federation and arders are now issuing bringing this staff
into line with other continuous workers in regard to the weekly rest. It was
not an easy matter in regard to permanent way 8taff who are spread along
the line. Very often they were given two or three consecutive days in the
month in order to allow them to go to their homes and the co-ordination of
that system with the ordinary system of the weekly rest was not easy. How-
ever, they are now being brought into line with the other continuous workers.
‘Therefore the running staff are going to be provided for. Orders giving perma-
nent way staff more protection in regard to the wgekly rest are about to issue
and the question of the running allowances, which I know is exercising the
raind of my Honourable friend, Mr. Anthony, will also be looked into.

As regards the very long hours which he quoted, the Railway Board have
12 Noox for at least 24 years been impressing upon Administrations, and we

know that Administrations have done their very best, to recruit
-and train additional men and of course provide the additional quarters, because
chauges in the density of traffic has necessitated an entire change in the loca-
‘tion of running staff. On most of the larger railways they have organised
training centres which were not necessury before the war in order to hasten
the training of running staff, and I can assure the House that everything
possible has been done in regard to this particular type of staff which we know
‘have had to work abnormally long hours during the war. However, Sir, as
1 have told the House, questions relating to not only the running staff but the
‘P-way staff and the running allowances are being actively considered and in
‘view of this, I hope, the Honoursble the Mover of this motion will withdraw it.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions. Muham-
madan Rural): Sir, I have great svinpathy for the motion just moved by my
friend, Mr. Joshi, and I also appreciate the arguments of Colonel Wagstaff
about the war conditions and I agree that during war time one has to work
livtle harder than he would do in peace time. But if you ask people to work
harder, you should also realise that the war has produced a special economic
<condition and the purchasing power of the rupee has gone down. So if you
want the men to work longer hours, you should pay thern higher wages for
-cvertime work. If the staff is paid by mileage and they do longer hours of
work, you pay them more. If you deal with staff whose income is fixed and
whose travelling allowance is fixed and you ask them to do longer hours of
worlc then you ought to pay them overtime allowance. From your point of
view I appreciaste that they ought to do higher services and from the point of
view of the workmen they ought to be better paid beecause that would be an
indirect way of dearness allowance and they could have more income to make
two ends meet. .

We have got the Railway workmen’s Welfare Officer just now under the
TLabour Department. I think it is his duty to see that if labour is required to
do work more than the minimum preseribed then those people ought to be
‘paid the overtime allowance and this really ought to be addressed not so much
to the Railway Member but to the Labour Member. It was his business to
tee to the welfare of labour emploved bv rai'ways. It is a general matter.

As regards the one point raised by Mr. Anthony on the question of appeal,
T have been pressing it for many years that the Railway Board and the

q
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General Managers’ office ought to employ special officers with a judicial mind
to iook into the question of appeal. The system is very weak. It came ouf
in a particular instance mentioned by Mr. Anthony. I have put a numvor
of questions repeatedly in this regard on the floor of this House and it is
desirable now that the Railway Board ought to consider the appointment of a:
special officer iﬁ the Railway Board and one at the office of the Genaral
Manager to look into the question of appeal.

I regret that I do not agree with my friend, Mr. Joshi, when he says
that we ought to pay all these things from the reserve fund.

) Mr, N. M. Joghi: It is not my duty to say how the funds are to be pro-
vided. I am pressing my cut motion. How the hours can be reduced and how
the money is to be raised, those are not my concern.

Dr. Sir Zia Uddin Ahmad: If you are not pressing then it is all right. But
the reserve fund is intended to meet the extra expense during the time of
depression. During the time of a boom you accumulate in a reserve fund.
The only expenditure permissible is the need to pay for dismantled lines. That
is the only thing which ought to come within the purview of the reserve fund

_and nothing else.

The Honourable Sir Edward Benthall: I do not think I have much to add
to the debate after the assurance which Colonel Wagstaff has given. We do-
look into the points which have been raised by Honourable Members in these
debates and look into them very carefully but we are at the present time up
~against the difficulty of the war and we cannot control the tempo of the
war or the congestion of traffic or the number of passengers who travel. In
otter words we cannot affect war conditions as they impinge upon the workers
on the railways.

I think Cvlonel Wagstaff effectively answered the points raised by the
earlier speakers. With regard to Dr. Sir Zia Uddin’s remarks, I agree with
him that any extra cost caused by alterations to the conditions of workers to-
day should be met out of revenue expenses and not out of the reserve fund
and that the reserve fund should be kept as a reserve. As regards his remarks
about overtime being paid for extra hours, I think Colonel Wagstaff did ade-
guately explain that that is paid, sometimes on a time basis and sometimes
on mileage, and, of course, the fact that the mileage which a man may earn
in wartime is affected by the speed with which the traffic runs is a factor which
we cannot regulate and a man’s earnings may be accordingly affected. But
we are constantly looking into these problems and seeing what we can do to
alleviate the difficult conditions under which workers are serving and we cannot
do more.

The Honourable the Mover has said that he will not withdraw his motion.
But I hope the House will recognise that we are doing what we can to meet this
difficulty and will not give him their support.

Mr, Muhammad Nauman: May I know whether ‘"Friday Prayers’ is also-
ecnmidered as leave as a war expediency?

The Honourable Sir Edward Benthall: That is a condition which exists in
war or peace. This is a very delicate subject and what the Honourable Member-
iz really asking for is discrimination in favour of a certain community. I do
not wish to debate this on the floor of the House but if there are any serious
difficulties which the Honourable Member would like to discuss with me, I
ghould be glad to talk them over with him.

Mr. President (The Honourable Sir Abdur Rshim): The question is:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
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Dalal, The Honourable Sir Ardeshir. Shahban, Khan Bahadur Mian Ghulam Kadir
Dalpat Singh, Sardar Bahadur Captain. Muhammad.
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The motion was adopted.

Non-employment of Oriyas on Bengal Nagpur Railway.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): I move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.’

My subject is employment of Oriyas in B. N. Railway, or, rather, I should
say, want of employment of Oriyas in B. N. Ry. Evidently my proposition is
not a communal one. The Railway Board and Railway authorities have got
their rules for communal proportions in the services, but Oriyas are not a
communal community, they are a territorial community. So I may say my
request or demand, whatever you may call it, is 2 part of our national demand.
Our administrative units are and should be territorial end linguistie.

The history which is behind this neglect of Oriyas by the Government of
India is a very painful and long one. I need not narrate that history here on
this occasion. It might be well-known at least to my friends on Governmen?
Benches. B. N. Ry. is the only railway in the Oriya land and Orissa Province.
I deliberately use the word Oriya land for the whole land of the Oriyas is 20%
yet entirely under one Provincial Government. So this is the only railway, I
was going to say, in that Oriya land and the present Orissa Province. About
three-fourths of the main line or perhaps more than half of the railway is in
Oriya land. But, if you travel by B. N. Ry., even from catering to ticke§
checking, not to speak of Engineering and Traffic, you practically find no Oriya
in-the employment of the Railway. -

c2
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1 wish to tell you a story. When my old friend Mr. Duncan was the Ageut
there I had to fight on many occasions for (this Oriya cause. Even in catering
1 bad to put up a fight, for the caterer, a non-Oriya, who is traditionally &
vegetarian, wanted to make all our catering rooms vegetarian, and we were md-
where. It was very inconvenient, and I had to put up a fight and give evi-
dence before the Agent that Oriyas are a non-vegetarian people, Brahmins
and all. ¢ '

«. Then once in Cuttack station people came to blows over whether a particular
sweatmeat should be called Balushai or Pantua, and I reported the case in the
Advisory Cownmittee. Balushai is the name used by non-Oriyas who are in
-service. Oriyas are nowhere. If you go to ticket checking the same is the
.case. There is not a single A. T. S. We pressed for Oriyas being taken as
A. T. 8. Simply to make & show one was taken and after a time he resigned,
for he did not like to be in the job as he was a Raja’s son or brother. Then
T was told that Oriyas do not want to join the Railway. I requested them to
keey, some Oriya Engineers on the list which was then being prepared. Mr. Hill
who was the then Chief Engineer—he has now rctired—was very sympathetic
and he did everything to enlist one or two Oriyas, but just before the day of
interview he retired and he wrote to me. ‘“Your case is quite safe in the
hands of the B. N. Railway. T have recoramended’”’. But no name came to be
.accepted. Not that Oriyas are unfit for these things, but for other reasons. I
-should not tell how things were managed and manipulated on Company railways.
‘but now B. N. R. is a Goverament Railway, and our Honourable friend Sir
"Edward Benthall is at the head of it. I believe he was a commoner yester-
-day, he was travelling with us, of course s commoner not in the sense in
which many Indians use it. He may be a rich man, but that does not matter.
We have got our rich men too. Our Birlas also ficht for the common man. He
cannot now say, ‘‘I cannot speak for company-managed railways,”” as B. N. R.
.is now a state-managed railway.

T can tell you here the history from 1924—Mr. B. Das and myself were

“members and we are here. We were trying that Oriyas should be employed
in B. N. Ry. A circu'ar was issued on the subject in 1926. That circular was
issued at the instance of the Centre, and it said that in Kurdha Road, 75 per
cent. will be Oriyas among the new recruits in Chakradarpur, Kharagpur and
Waltair, there should be 50 per cent. That circular was there. When I came
‘to the House in 1935, T found to my surprise that that circular was not being
.given effect to. Then T enquired into the matter and the circular could not
ba traced anywhere in the files of the Bengal Nagpur Railway or even of the
Railwav Board. It will be seen how the whole thing was manipulated. Then

in 1938 it came to 7 per cent. Some more concession was again made in 1939
an account of our continued demand. Then the recruitment promised was ten
per cent, but that was not actually given. All this is only for the ministerial
Staf;fl;here is again another rule which says that relatives of railway employees
should be given preference. This rule is sprung on our face to support the
plea that no more Orivas could be employed, and there are so many o!;her
please. T appeal to the Honourable Member for War Transport to look imto
the matter sympathetically. If he cares to make a carefgl enquiry, he will
find that the grievances of the Oriyas ought to be remedied very soon. Re-
construction is coming, Orissa is a Province, ‘and BhOl'lld thp interest .of the
Province go by default? It is only a consuming Province, it has no industry
worth the name. If all the services in the Province are denied to th9 sons
of the scil, then it will be very hard for t.hem. I hope my ﬂPPeal. will be
listened to and at this stage I do not think I should say anything more.
‘Slr.l]fr.m;r";‘idant (The Honourable Sir Abdur Rahim): Cut motion"moved:

«“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.

Mr. Kailash Bihari Lall (Bhagslpur, Purnea and the Sonthal Parganas:
Non-Muhammaden): Sir, I beg to support this motion and the reason for my
. supporting this motion is more or ,less the same which was for my opposing
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the other day the motion of a comniunal nature. My Honourable friend Pandit
Nilakantha Das has already ssid that it is not 8 demand on communal grounds,
but that it is & demand on provincial grounds. ,

Pandit Nilakantha Das: Territorial and linguistic grounds.

Mr, Kailash Bihari Lall: It is for this reason that I take this opportunity
of placing before this House my point of view which I always intend to place
before this House as well as outside in the country. I have already said that
the Government have gone on the wrong track and has given a wrong lead to
the country. All over the world nationalism is recognised on territorial
grounds and if at all we are to achiewe our object in political domain and
if we are to come to our own. . . . . ¢

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
carnot go into all that. He must confine himself to this Motion, this parti-
cular question of employment of Oriyas in B. N. Railways. He cannot move
into all sorts of general questions.

Mr. Kailash Bihari Lall: It is practically a question of communal basis
versus provincial or linguistic basis. The particular question which my
Honourable friend Pandit Nilakantha Das put before the House may be trus
with regard to other Provinces as well. The scope is limited so far as this cut
motion is concerned (Interruption ) and as my Honourable friend reminds me
B. N. R. runs through Bihar also. So, in poin{ing out that Oriyas should be
employed in B. N. R., T hope my Honourable friend means to say that it
should be in proportion to the population of Oriyas in the province through
which B. N. R. runs or in justice to the claims of Oriyas to which they are
entitled. So, similarly to the extent to which B. N. R. runs through Bihar,
the people of Bihar are also entitled to a share in the services. The same
thing applies to other Railways also. This principle should be adopted in
other railways also.

An Honourable Member: B. N. R. runs through C. P. also? .

Mr. Kailash Bihari Lall: Yes, whatever province through which a railway
runs, then the people of that province are entitled to a share in the services
according to their proportion of population which they represent in those areas.
Tt is from that point of view that this thing should be taken into considera-
tion by the authorities. Sir, it is well that my Honourable friend Pandit
Nilakantha Das brought forward this motion and that I have thus got an
opportunity to set forth my ideas with regard to this question. As 1 alrea(.iy
said the railways have gone on the wrong principle till now and I submit that in
the interest of all, this vexed question should be settled by the. authontieg in
the light of the considemtionshplacedt_ before them through this cut motion.

Vit words, I support the motion, )
“]t'i'lh:heﬂsgnonc;able Sir pﬂpdward Benthall: Sir, I have the honour of knowing
the Province of Orissa quite well, particularly before it became s Province on
its own. In fact, on one occasion, I went in sei.arch of & man-eater there; it
was hot Pandit Nilakantha Das. Sir this question which the cut motion
raises is really a very big question, it is a question which has been conmflere.d
many times in the past, it is really a question whether we should recruit ;m
a provincial or territorial basis in addition to our already complicated rules for
recruiting on & communal basist,. basi

. Ranga: Linguistic basis. ) ] .
m'g&gmﬁh Sir !dvgmrd Benthall: We have from time to time receé\irgg
representations from various Governments, the Goverpments_ ofh.Assar;, ud
and Bihar and also from various ASSOc'latIODS of Oriyas, ?md is !in sohce
urging us to recruit on & territorial baals.' But we have a wa{:,i se;& Oull;e °
azainst this principle and in this House in 1940, the Honourable Member f

h princtp h ct of adding to the difficul
that day observed that he feltt :slian;ner%hzf E igi g:ft?eof o Ent by provinces
tiers of communal recruitment the Iu ) J Abwront
Zre divisions. Obviously it is going to introduce a}nOthil‘ c‘;irl‘gcffzgt s‘:"(m:}l}f:t;"h‘;
to our already complicated rples. .But; s ‘él n}o was uﬂsvtnpatl'letic. Far»
sdministration of the B. N R. in its Company days that railway as it
from it. I think it is quite true that in the earlier days of that railway
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spread down into Orissa, recruitment was largely from Bengalis rather than
from Oriyas and in the south from Madrasis; and that to a certain extent that
connection having been once formmed was difficult to break because it was a
natural tendency to take the relations of existing servants of the railway who
kad served the railway faithfully rather than to recruit Oriyas. In other
words Oriyas did not in the early days of the railway take to railway work
aud so they were rather left behind at the start. But that was recognised by
the railway and from the nineteen-twenties steps were taken by the railway %o
try and rectify that position in favoure of the Oriyas, and by 1929-30 the
number of Oriyas employed was 9 per cent. of the total staff of the railway—
not 9 per cent. of the sfaff in the Oriya district of the railway but of the
total .staff—the total number being 7867. So that the Honourable Member's
suggestion that practically no Oriyas are emploved on the railway is not corrsct.

His real trouble, I think, is that - they are not employed in the higher
grades. The Bengal Nagpur Railway took steps to try to see that thatwas
rectified and they consulted for many years the Oriya Employees’ Association
and kept a register to make sure that the Orivas’ interests were looked after;
and the Railway Board itself raised the matter more than once with the rail-
way and even in my time there have been reprsentations. In the last year
or two I myself have been in touch with Ministers of Government in this con-
nection and the trouble of the Oriyas is that they want more places in the
officers’ grade. All that they require to achieve that is the necessary qualifica-
tions and the will to get into the railway service. They will have, I am afraid,
under State management to compete in the Federal Public Service Commis-
sion examinations just like anybodyv else; but we have tried to help them and
we will go on trying to help them, but under State rules they must really
help themselves. T have personally discussed the case with a prominent Oriya
and have tried to show him the wav in which he can get boyvs into the service
of the railways. I should like to mention that if our plans for developing rail-
ways in Orissa develop, as T mentioned in answer to Mr. Neogv yesterdav, there
should be considerablv more railwav emplovment available in the Oriya districts;
and therefore if my Honourable friend will see that his people qualify for the
posts and make their applications, they will get emplovment.

Pandit Nilakantha Das: My information is that in Orissa the development
of railway lines will not be adequate or proportionate.

The Honourable Sir Edward Benthall: 1 shall be pleased to show the
Honourable Member a map which shows that the plans at any rate include very
considerable development in that area; and it is up to him and his people to see
that when these lines are constructed sometime in the future his people get
their due share of employment on them. T do not think I can add anything
more to that. We cannot admit the principle of territorial recruitment but. . .

Pandit Nilakantha Das: I do not want that as a principle but as a special
case.

The Honourable Sir Edward Benthall: It seems to me to be the same
thing. T am afraid we cannot admit special claims, but we shall be very glad

to see a number of Oriyas recruited and we will do all that we can to help
them to get into railway service.

Mr. Kailash Bihari Lall: Has the Honourable Member considered the sase
of Biharis on the Bengal Nagpur Railway ?

The Honourable Sir Edward Benthall: The Honourable Member should
move a cut motion for Biharis.

Sir, in the circumstances I hope the Honourable Member will accept the
assurance and withdraw the motion.

Pandit Nilakantha Das: Sir, in view of the assurance given I should like
« permission to withdraw the eut motion.

The motion was, by leave of the Assembly, withdrawn.
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Paucity of Sikhs in Railway Services
Sardar Mangal Singh (East Punjab: Sikh): Sir, I beg to move:
“‘That the demand under the head ‘Railway Board’ be rgduced by Ra. 100.”

By this cut motion I wish to discuss the absence of Sikh officers in ihe
Iffnlway Board administration and paucity of Sikhs in the railvay services. I
will not take much time of the House but will claim itg indulgence only for
a very short time. My case is quite simple. The community which I have
the honour to represent in this House did not raise the question of separate
communal representation in this country first. It was after the two major com-
munities had come to a settlement at TAicknow in 1916 when separate communal
electorates were recognised and- after His Majesty’s (Government had accepted
‘the principle that my community raised this question of separate representa-
tion. Even at present though we are weak in numbers and are backward in
-education my community is still prepared to see the administration of tho
country condueted on the sole criterion of merit alone. But when the prinei-
pal political. parties including the Indian National Congress and the Muslim
League agreed to set up a separate share of seats in the Legislature and in
‘the services, it is only fair and reasonable that,other communities should
~ome forward and claim their due share. It is on this ground that I put before
this House the point of view of the Sikh community. In the Home Depart-
ment Resolution of the 4th July 1934 the Govgrnment of India divided Fthe
share of the services among different communities. In paragraph 7(1) they say
that 25 per cent. of all vacancies to be filled by direct recruitment of Indians
will be reserved for Muslims and 8,1/3rd per cent. for other minority communi.
ties. Among these other minority communities there are Sikhs, Indian Chris-
tians, Parsees, Anglo-Indians and domiciled Europeans.

Before 1 go further I wish to point out that in accepting the principle of
separate representation, the Government of India has also accepted another
principle of giving weightage to important minority communities. They have
given weightage in different provinces to Muslims, other minority communi-
ties ‘and to my community in my province. So when the Government of India
‘thas accepted two points—first, separate communal representation in services,
and second, due weightage to important minorities—it was from that point of
wiew that 8% per cent. was given to the sma'ler minorities although their popu-
‘lation it the country was much less than that, only 2.8 per cent. This weight-
'age given to the smaller minorities should be shared by all smaller minorities
on a fair basis. My whole case rests on this point that 8} per cent. share
should be divided into different communities according to their populaf:op. If
we see the figures, the Sikhs are the largest third community in British India.

Lt.-Ool. Dr. J. C. Chatterjee (Nominated Non-Official): Question. )

‘Bardar Mangal Singh: T am talking about British India. In British India
LChristians are 32 lakhs, Sikhs are 41 lakhs. . . .-

Lt.-Col. Dr, J. C. Chatterjes: T question that. o

‘Cardar Mangal Singh: You may, but the report of the Census Commissioner
is there, and you cannot question that Report. T agree that the number of
Christians is greater if States are also included, but T am talking only about
British Tndia.

Mr. Piare Lall Kureel (Nominated Non-Official): No, members of the sche-
«uled castes from the third largest community in India.

Ma! 8 : We are 41 lakhs and all other smalle? communities
puts::g::her :ﬁ:ﬂles;ngll:an 35 lakhs, so we are more than 1} in the smaller
minority communities. My whole point is t}us:_ Out of this 8% per cent. \36
should be given a separate representation according to our number and aiscord -
ing to our importance. That comes up to 4.5 per cent. M;_v case has already
been supported by the Hindus and Muslims. At a .Umt,v Conference t::i
Allahabad in 1982, the leaders of the different communities agreed to set qpt.a
5 per cent. share for the Sikhs in different Government of India departments.
So T have got a very strong support and it wili be very difficult for the

Government of India to say ‘no’ to me.
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As regards the Railway Department, my grievance is. that we have suffered
all along in this recruitment campaign. In para. 8(i) of the Home Department’s
Resollut;g:t lﬁg::l. F.14/17-B. /33, dated 4th July, 1934, it is stated:

" tof tion for Indi 1 i
cent.{ f)or other mm:_':i:sw:mmin I:ablt?ni:aeda l:;'h';i:'“ e e o M nd o 2ot

i ) . ing a percentage for each Railway or local
&tea or circle havmg regard to the population ratio of Muslims an%, other minority coi:munit.iee
in the area and t

e rules for recruitment adopted by the local Government of the ares
concerned.’’

Here also I have got a grievance. In the North Western Railway area the
population of the smaller minorities is éver 10 per cent., but they have fixed
only 9 per cent. share for them, I took the trouble to see some of their recent
advertisements for recruifment in the N. W. R. services. From Ist to 15th
February, I have gathered that in all they have advertised for 454 appoint-
ments out of which only 26 were reserved for smaller minorities. This comes
up to only 6 per cent.; 9 per cent., which has been fixed for them, is already
inadequate, and even that proportion is not being made up. In the case of
Bombay Circle—G.I.P.—the population of smaller minorities is very much less,
bt there they have fixed,12 per cent. I would request the Honourbale the

War Transport Member to look into these facts and amend the rules in such
« way that Sikhs get their due share.

As regards recruitment, L have seen the figures in these anmual reports:
and I find that during the last two years our position has greatly deteriorated.
In 1941-42, recruitment from our community was 2.2, in 1942-43 it was 2.1
and in 1948-44 it was '1.6. As regards the mumber of appointments in the Ad-
ministration Department, there are 71 posts and there is not a single Sikh..
Three more appointments were made to this Department and no Sikh was
taken. In the Engineering Department there are 509 posts, 22 new appoini-
ments were made during the year under report and not a single Sikh was
taken. In the Transportation Department there are 400 posts, 81 appoint-
ments were made during the year, only one Sikh was taken. In Commercial
Department there are 52 posts and there is not a single Sikh. In Mechanical
Engineering Department there are 287 posts, 24 new appointments were made,
nct a single Sikh was taken. In the FElectrical Department there are 78 posts,
four new appointments were made during the year, not a single Sikh was
taken. So that during this year 108 new appointments were made by the
Railway Departments and only one Sikh was taken. That is one reason why
our percentage of recruitment figures has gone down. This is the position with:
regard to gazetted posts. The tale is similar about the subordinate services.

Experience has shown that after the famous Home Department resolution:
in 19384, the position of the Sikhs has deteriorated. The reasons are that we
are a backward community, concentrated in a single province. We are bracket-
ed with highly educated communities like the Anglo-Indians, Indian Christians
and Parsees which are cent. per cent. literate and which are spread all over
India and what is more important, the Indian Christians, Parsees and Anglo-
Indians have got much more influence on and access to the recruiting autho:
rities whereas Sikhs have no access to these authorities. T wish to point out
to the Honourable the War Transport Member that up to this time not a
single Sikh was taken on any Board or Service Commission of all-India charac-
ter. That is whv our number has deteriorated during the last vears and so in
view of these difficulties my community has decided that we should approach
the Government of India with a request that our separate share should be
reserved and this Home Department’s Resolution should be suitably a.mendgd.

With these words I commend this motion to the House.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

;'That the demand under the head ‘Railway Board' be reduced by Re. 100.”

Sardar Sant Singh (West Punjab: Sikh): Sir, I rise to support this cu®
motion. T take the opportunity of welcoming Sardar Mangal Singh as an

independent unattached Member having been forced by his consti-
1P 4iency to defend the Sikh interests in this House which he could
not do when he had been on the Congress Benches.
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. His divided loyalty between nafionalism and communalism as exhibited
in his speech of today can be looked at with excusable feelings for he is new -
for this sort of job. However unlike him I am not ashamed of representing
the interests of my community wholeheartedly on eommunal grounds.

Mr. Hooseinbhoy A. Lallijee (Bombay Central Division: Muhammadan
Rural): But not Indian? .

Sardar Sant Singh: Questions relating to India stand on different grounds®
I have never failed in my duty as a nationalist when All-India questions were -
under discussion in this House. But I want to make it quite clear from the
start that I do not find myself in agreegment with him when he calls the Sikh
community a backward community whether in education or in any other-
sphere of life. In the educational sphere we can claim more educational insti-
iutions, well equipped, well financed by the Sikh community than any other -
in the Punjab. Some of the members of my community possess the highest
degree. So my claim is not on the ground of being backward. I fear that-
there are some sections in this House who consider backwardness as a quali-
fication for service. I am not one of them. I know that one community has
entered the field of politics by always saying that they were backward in
education. I am not one of those who claim my right on the ground that I
am backward. I claim my rights on merits alone. -

Mr. Jamnadas M, Mehta (Bombay Central Division: Non-Muhammadan -
Rural): Then you will always get it! -t

Sardar Sant Singh: The present position is this. In the railway reports
a column is assigned for the Sikh community showing the number employed .
in the various posts in the different departments. This was started in 1932°
on my motion in this House that a separate column should be assigned. I am.
thankful to the Railway Department for having acceded to my request. I
am going to make another request at the end of my speech, which I do hope
the Railway Board will take into consideration. For the present I propose -
o examine the figures as given in the latest report on the employment side.

The personnel employed in Class I railways throughout India, as given at
page 236 of the latest report, shows that in the administrative department
there is not a single Sikh in the higher posts. The column is full of dots-
without any figure and unless a figure is added to a dot, a dot means nothing.

In the Accounts Department in the higher posts there are four Sikhs: in-
the Engineering Department, fourteen: iu Transportation, they have been -
reduced from ten to nine in 1944 : in the Mechanical, two: in the Stores depart-
ment, two: in other departments, thirtysseven: In all 39 posts out of a total-
of 1,769.

In the senior subordinate service in the administrative department, while
there were two posts for the Sikhs in 1943, there is now only one. In the
Aceounts Department the posts have been raised from seven to eight: in the
Engineering Department the number thirty-e'ght remains the same. In the
Transportation Department there is a rise from twenty-eight to forty: in the
Mechanical Engineering, fifty-seven: in the Stores Department, one: and the
Railway Board, one: In all, 186 posts out of a total of 18,652, i.¢., one per cent.

In this connecton I want to draw the attention of the Honourable Member
for Railways that in the Transportation section where there is a rise of twelve
posts for the Sikhs, these posts are on the Great Indian Peninsula Railway,
I must ask him to examine into these figures, whether the word ‘‘Singh’’ after:
a man’s name really refers to a Sikh? Because most of the Rajputs have
the word ‘“Singh’’ after their names. So I will ask the Honourable Member-
to make himself sure so that no fraud is committed on the Sikh community
by including Hindu ‘‘Singh’s’’ and showing them in the statistics as Sikhs.

Similarly in the Engineering Department of the Senior Subordinate Service
“there is a rise of two on the Bombay Baroda and Central India Railway and
one in the Great Indian Peninsula Railway. Irankly speaking, I doubt these
figures & good deal. I will ask him to examine these names and have enquirits- ¢
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made to find out whether they really belong to the S8ikh or the Rajput
community.

There is one point mqre in this connection which T want to bring to his
notice. Actually on the North Western Railway there is a shortage by three.
Why ? 1 should have found an increase in the recruitment of Sikhs on the
. W. Railway.

I now deal with the new Recruitment. In the recruitment for 1943-44 in
the Accounts Branch, three were recruited but no Sikh taken: in the Eng'neer-
ing Branch thirty-two were recruited but no Sikh taken: in the Transportation,
Traffic and Commercial sections twenty-two recruits were taken of whom one
was 4 Sikh. In the Transportation Power and Mechanical Engineering, ten
were recruited but no Sikh. ~ In other Departments four were recruited but not
a Bingle S8kh. In other words, out of seventy-one new appontments only
cone Sikh was taken. Similarly in the permanent staff, taking account of the
‘percentages given in this report. . .

The Honourable Sir Edward Benthall: Which railway ?

Sardar Sant Singh: All the railways. Out of 1,999 d'rect appontments to
the subordinate railway sérvice, permanent staff, the Sikhs got 22, about one
‘per cent. In the North Western Railway the Sikhs got 6:1 per cent. where
‘their population is about 14 per cent. but the Muslims with thelr population
-of 53 per cent. obtain 66:7 pur cent.

Lt.-Ool. Dr. J. O. Chatterjee: Dou you claim recruitment on an All-India
‘basis or do you claim it on a provincial basis?

Sardar Sant Singh: On both—provineial as well as All-Tndia basis.

Lt.-Col. Dr. J. C. Chatterjee: Why do you say that there is none appointed
on the Bombay Baroda & Central India Railway and none on the Great Indian
Peninsula Railway?

Sardar Sant Singh: T did not say that.

.Pandit Nilakantha Das: Whichever is higher—provincial or All-India!

Sardar Sant Singh: T am glad that my friend Pandit Nilakantha Das has
-at last found his tongue. .

Anyway, these figures speak for themselves. In the Punjab on the North
Western Railway system, where our population is fourteen to fifteen per cent.
‘we are not getting our due share. Is it due to a policy enunciated by the
Railway Board or has it to do with local prejudices? T am glad that the
Honourable the Railway Member, while replying to the debate on the motion
of my friend, Pandit Nilakantha Das, unconsciously made a very great admis-
sion and that admission was that in the case of recruitment there is a relation-
ship to be considered and faithful service to be rewarded. It seems that on
the Railways. . . .. :

"The Honourable Sir Edward Benthall: That refers to company management.

Sardar Sant Singh: I hope that the same principle which he just now gave
-expression to in his speech would not be followed on the state-managed rail-

ways, now that *the whole of the railway system has come under state-
“management.

Tn the end in supporting this cut motion I would like the Honourable the
‘Railway Member to find out some way of satisfying all the communities in
regard to their share of the recruitment. One principle has been accepted
-under the July 1934 Circular of the Government of Indin. I wish that circular
-were modified. My present object is not to attack it on the ground of numbers.
‘But I wisk to offer another criterion to be taken into consideration as well.
After a!l number does not constitute the only criterion. One other ecriterion
which T suggest would be that the Honourable Member should publish in the
Railway Report along with these statistics the actual amount drawn by each
~community throughout the service as a whole, because that will give us a
more correct idea. It is no good at all saying, ‘‘Your pointsmen are greater,
_vour guards are greater’’, when in the Railway Board among the higher officers
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we do not find any member of our community representing us there.- The
best course would be not to go. deparfment by department or service by service
but -by the criterion how much share each commugity gets in the money that
is being spent on employment in the various services. That is a safer and
more intelligent way of satigfying the communities *than the one followed ab
present. .

You say that the European representation is 7-2 per cent. *That may be
80 but they swallow away 55 per cent of our revenue from the railways. = So»
7-2 per cent. does not represent anything. What I mean to say is that if the
distribution is to be equitable between all the communities, let: the share in
rupees, annas and pies be fixed rathersthan in numbers.

With these words, Sir, T support this motion.

Col. H. W. Wagstaft: Sir, I think the real question is: is the Sikh
community getting the proportion of employment on Railways which it might
expect on a population basis and further is representation of the Sikhs in the
railway services on the increase or decline. The figures must be viewed with
these two questions in. mind. As far as the population ratio is concerned I
must treat the question as an All-India question, because railways are run on
an All-India basis and not as Provincial lines. In the country as
a whole the population ratioc of the Sikhs is 1:56 per cent.
Now  the number of pgazetted officers ten  years ago  was
21 and that percentage to the whole was 1-2. eThat is less than 1:56. In
March 1944 there were 39 Sikh gazetted officers in service, a percentage of 2-2
in relation to all officers. Thdat means that the percentage has increased
almost by one hundred per cent. and is now in fact higher than the All-India
population ratio for Sikhs. When we look at the figures for senior subordi-
nates we find that even ten years ago the percentage was over 2 per cent. and
since then it has gone up slightly. Here again it is above the population ratio. As
far as members of the community in the Railway Board’s Office are econcerned .
at the moment there are two permanent officers and one officiating and it must
be remembered that on the North Western Railway Commission which
handles recruitment to the subordinate services on that railway there is among
the three members a Sikh member. So that as far as representation in the
gazetted ranks is concerned, the Sikh community is increasing its representa-
tion and has by its merits a larger representation than is warranted for them
on the population ratio. )

Now it is true that as far as regulations for communal reservation in the
gervices are concerned the Sikh community has not a separate reservation.
But we do know, vear by vear, what percentage of recruits are s'khs. Here
again in the last four years the proportion has been 2-1, 2:2, 22 and 2;1 per
ccent. It is true that in the last year the figures has dropped and I think that
that is due. to a great extent, to the difficulty that railways are having in pro-
curing qualified members of all m'nority communities at this particular time
and that again, as I explained the other day, will right itself, when the absorp-
tion of ex-servicemen is taken in hand. )

One word more about the gazetted ranks and that is in regard to recruit-
ment. Rais’ng the percentage from 12 to 2:2 naturally means that a larger
percentage than 2:2. must have been taken in in order to raise the composition,
and since 1934 the figures for both state-managed and company-managed
railways combined show that of the total direct recruits to the superior services
87 per cent. were Sikhs. There again, by the’r merit, they are achieving a
greater representation in the gazetted services than their population ratio
might lead one to expect. Therefore there is no question of the Sikh com- -
munity being at a disadvantage. )

Buc!a,r Mangal Singh: If T may interrupt the Honourable Member our
complaint is that we are not getting our due share out of the weightage éiven-
t&‘ other ‘minority communities. You are misleading the House by saying
B ‘:nc-’ix;dli):rcentage In services is more than our percentage of the populatib.n
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Ool. H. W. Wagstaf: 1 do not think that the question can be judged in
relation to other minorities, it must be lboked at as a whole, and # must be
looked at in relation to the population ratio. There is surely no other yardstick
by which it can be judged. If any community by merit can get a larger
proportion, well and good; and the Sikh community is getting that larger
proportion. If this is the case there seems to be no justification for considering
a specific resetvation for the Sikh community. Sir, I oppose.

e Mr. Kailash Bihari Lall: Sir, I stand to oppose this motion of my friend.

Even though I was a Bihari Sikh I would oppose it. I have already stated
my principle, and it is a pity that my friend Sardar Mangal Singh having just
left the Congress Benches has taken to this communal game so soon. I am
also described as a renegade, but I was never welcomed like my friend Sardar
Mangal Singh. <

I find that Sardar Sant Singh has said that a fraud has been played against
his community inasmuch as some ‘Singh’ of some other community has
been brought in to make up the number of Sikhs. I do not know, but the
time may come when he may take to task Government for taking a bearded
man and say, ‘You- have brought a bearded man here, a fraud has been played -
against us’. .

Sardar Sant Singh: May I ask the Honourable Member what he means
by this expression? Sir, he insults us when he talks like that. That is non-
sense and is not permissible in this House. o

Mr. President (The Honourable Sir Abdur Rahim): What is the objection ?

Sardar Sant Singh: He said, ‘soms bearded men have been brought in’,
what does he mean thereby? There is absolutely no sense in what he said.

*  Mr. Kailash Bihari Lall: I do not think the wrath of my friend can make
any argument.

Sardar Sant Singh: You do not give any argument except to abuse us.

Some Honourable Members: Order, order.

Sardar Sant Singh: I take strong exception to such expressions. .

Mr. Kailash Bihari Lall: T do not think it will serve any purpose to show
wrath. It will be good if my friend will take a lesson and not show wrath. It
was in humour that I said that there is no fraud at all in this that a man with
the name of Singh has been brought there to increase the number of Sikhs.

Sardar Sant Singh: He must understand what humour is. He cannot
abuse other communities.

Some Honourable Members: Order, order.

Mr. Kailash Bihari Lall: All right, wrath will not make any argument
for the weightage which he wants. The point of weightage has been raised
on the ground that the other community has been enjoying it and so we should
have it. Your proportion to the population is 1 per cent. and you are enjoying
2 per cent. and that is considered less than the weightage other communities
are enjoying, and if in this way the weightage of cent. per cent. is to be
extended to other similar communities, then where will that community go
that is said tq be the majority community, God alone knows. There is no
sense of proportion or justice with my friend. A study of the figures should
have made my friends wiser and not bring these feelings up in this House.
I do not understand my friend’s feeling. Government.should take a lesson
from this and cry a halt to all this so that there may not be any kind of
clamour like this in this House as well as outs’de over population basis and
communal basis. We have seen one friend getting up snd saying, ‘We are
the second largest amongst the minority Communities’ and then some friend
getting up and saving. ‘No, no, we are the second largest’. Is this good?
"Of course, those, who are sitting on the Treasury Benches to guide
the destinies of the nation, may say, ‘T am not in a position to deliver a
sermon to them. On such things they should wuse their own sense of
reeponsibility and scrutinise their own action’. Is it geod for a Sikh to stand
and say we are the third in number, and then for a member of another com-
munitly is to say we are the third. There should be no more of this cry for
jobs on a communal or denominational basis. So far as Sikhs are concerred,
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when they have got more than cent. per cent, weightage in the Railway
Department. . . . .

Sardar Sant Singh: We question gthese figures: theyv are not correct.

Mr. Kailash Bihari Lall: You must ask Government. The Honourable
Member should have taken a lesson from these figures and not ecall upon
-Government to revise these figures. I find that Sikhs are really more in
number. In Bihar all the ticket checkers are mostly from the Punjab and
they are Sikhs. I do not know how ihe proportion is made up there, I do not
know if it is from the point of view of tickling the Sikh’s desre to have mor®
representation in the services that all of them have been brought from the
Punjab to Bihar. Anybody travelling in Bihar will find that Sikhs are very large
in number there. I now conclude. I oppose the motion.

-Bardar Mangal Singh: Sir, I beg leave to withdraw the cut motion,

The motion was, by leave of the Assembly, withdrawn.
"The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy
President (Mr. Akhil Chandra Datta) in the Chair.

‘Post-War Policy re. Ownership and Management of Steam Vessels plying in
Inland Waters.

Mr. K. C. Neogy (Dacca Division: Non-Muhatmmadan Rural): Sir, I beg
to move:

““That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The object with which 1 seek to raise this debate is as indicated in the notica
paper—to discuss the post-war policy regarding the ownership and management
of steam vessels plying in inland waters that either link up railway systems or
compete with them. On Tuesday last, my Honourable friend Sir F. E. James
made a reference to the great importance which the waterways in India as in
other countries possess in the system of national transport. He pleaded on that
occasion for greater attention being given to the development of the waterways,
g0 that along with the railways they may play an important part in the all round
development of this country. I want to make it quite clear that I am not going
to deal with that wide subject; I have deliberately restricted myself to the
narrow issue that is pertinent with reference to the Railway Budget. I have
raised an issue which is entirely germane to the future policy of railway deve-
lopment in this country, and T should like to take a verdict of this House on the
proposition that I am going to place before it.

Sir, the riverways in Northern India have always played a very great part
in providing means of communication, but due to irrigation works the navigabi-
lity of some of them has been seriously- affected. Not so in the case of the
Brahmaputra in the east or the Ganges up to a point; nor is there any serious
difficulty about the navigability of the numerous tributaries and canals that
flow out of or flow into these two rivers. If one examines the railway map of
India, he is struck by the fact that, so far as the eastern jportion of India is
concerned, although we have railway systems working there in Assamn, in
Eastern Bengal, the system is broken up in places by the large waterways that
traverse that area; and now that we have nationalised the entire railway svstem
of India, I want to place this proposition before the House that there is no justi-
fication for allowing the services in these intermediate stretches of water heing
run by private companies. I maintain that it is essential in the interests of
national economy, in the interests of the financial prosperity of the railways
themselves that these essential links that are now furnished by private com-
panies should be worked bv the State railways themselves as an integral part cf
their own system. The Eastern Bengal Railway was taken over by the State
about the year 1884. At that time there was a steamer service carried on by
the railway itself to provide some of the services that are at present run by
private companies. But these private companies which were also in the ﬁeh!
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starved such a rate cutting competition that near about the year 1885 the Gov-
ernment decided to close down their own services and hand over their fleets to
‘the private companies. What I want now is to revert to the position that obtain-
ed in the year 1884,

The Assam Benga] Reilway came to be established near about the years
1892-1893, and ever since that railway has faced competition from the steamer
services that ‘are run in certain places exactly parallel to this lihe; and this

“House knows it very well that the Assam Bengal Railway has never been a
paying concern. The Eastern Bengal Railway has also not consistently paid its
way; as a matter of fact the proportion of its working expenses to its revenue
has been very, very high indeed. These two systems have now been amalga-
mated under the name of the Bengal and Assam Railway; but then mere umal-
gamation will not cure this evil. The loss sustained on the Assam Bengal Rail-
way may, to a certain extent, be camouflaged by reason of the comparatively
larger earnings of the Eastern Bengal Railway; but the two systems as a whole,
whether you call it the Bengal and Assam Railway, or you call it by two different
names, will prove a source of loss, or at least they are not going to yield you
that return which we are entitled to expect, having regard to the capital expen-
diture on these two systems.

Now, Sir, the records of this House of the vears 1928, 1929 and 1930 contain
references to the subject in one shape or another, and in the brief time at mjy
disposal it will not be possible for me to deal exhaustively with the points that
arise in this connection. But'I would refer briefly to the financial position that
exists at the present moment. ’

Some of the most lucrative trade is being carried on by the river systems,
and some of the railway officials had the candour to admit that the steamers
have on occasions filched away traffic from them. ‘Filched away’ was the ex-
pression used on one occasion by a railway official, and that will be found in the
records of this House.. Then again the railway officials themselves—when I talk
of the railway officials, I talk not of the Railway Board but of the officials direct-
ly connected with the administration of the two railways that I have mentioned.
Actually on one occasion they put forward the proposal that both the Assam
Bengal Railway and the Eastern Bengal Railway should some time or other be
permitted to run their own steamer services. That suggestion did not find favour
with the higher authorities, with the result that those two systems have not
proved remunerative in the past. Now, Sir, the point that arises is this. Why
leave an essential link in the system in the hands of a private concern and why
allow such private concerns to compete with your own system so as to be able
to affect very prejudicially your own revenues. This is the limited issue which
T raise in this debate.

Sir, the point was very categorically and very specifically raised by me and
other Honourable Members of this House in the past, as T have mentioned. On
one occasion, that was in 1929, when Sir George Rainy was in charge of the Rail-
way and Commerce Portfolios, he made this observation. Tt will be found in the
'Assembly Debates, Vol. I—page 748 of the year 1929. He said:

““If the desire of the House is that steamship services should be entirely Indianised, there
is really one honest straightforward way of tackling the question and that is buy out the
existing companies at a fair valuation.” .

I want to place this proposition, in the words of Sir George Rainy himself,
buy out the existing companies at a fair valuation. Sir George Rainy added cn
that occasion that due to financial difficulties, a proposition of that character
might not be feasiable at that particular moment. But we are not troubled by
that kind of difficulty at the present moment. As a matter of fact, we can easily
utilise a portion of the sterling balances that stand to our credit for the purpose
of purchasing these companies which are domiciled in Great Britain and have
sterling capital. Then, Sir, on a subsequenf occasion also, that is in 1930, Sir
George Rainy again raised this issue. He said, is that what you wan® to be
done—and it does not seem to me that on that occasion he contested the logie
of the proposition—he said that here again there is a financial difficulty about
L]
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finding the necessary capital, and then he added that he would rather construct

the Dacca-Aricha railway than purchase the sterling companies. He was quite

positive at the moment that Dacca-z%richa railway would be an accomplished

fact. Indeed the Railway Department had already spent a few lakhs on the

survey of that particular railway, and it is to be stated with regret that although:
the Government of Bengal insisted upon the constréction of that railway for

forty odd years consecutively, these powerful steamer combines found it possible-
to influence Sir John Anderson, the then Governor of Bengal, and get the railway

to drop that particular project. So, Sir, the alternative which Sir George Rainy®
put forward in 1980 not having materialised, the other alternative which he was

considering on that occasion should now be taken up for serious consideration.

Sir, this is in brief the issue that T have raised in this House. I want this.
House to express its opinion emphatically that these services which link up
Assam, Bengal and Bihar up to a point should be taken over by the State and
worked as an integral part of the railway system.

The Honourable Sir Edward Bentrall: On
the Honourable Member said,
Centre or by the Provinces ?

Mr. K, C. Neogy: By the Railways themselves and the services should be
run as an integral part of the Railways. I am not geferring to any provincial
"aspect of the matter, and as T said the question of co-ordination, or by whatever
elusive name you try to characterise it, that issue does not arise here, and should
not be raised for the purpose of confusing "the issue. T want the Railways to
declare their policy, whether they are or they are not going to purchase these
companies outright and run the services, which have been left by the railways
themselves till now to be done by private concerns in conjunction with railway
systems or in competition with railway systems?

Mr. Sri Prakasa (Allahabad and

a point of information, Sir. When
‘taken over by the State’, does he mean by the-

Jhansi  Divisions: Non-Muhammadan
Rural): When the Honourable Member for War

Transport got up by rising to &
point of information, I thought the Honourable Member himself was going to
give some information, instead he asked for some information. Is that right,
Sir?

The Honourable Sir Edward Benthall: Parliamentary inexperience! *
Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): Sir, my Honourable
friend Mr. Neogy has brought this matter be

fore the House at a stage when the
whole world is in conflagration and I think the whole world is moving towards
nationalisation of public institutions including industry and commerce. We also
know that these Indian railways are practically run today on nationalist basis by
State control and the time is ripe at this stage to make a clear cut policy as
regards internal administration so far as inland waterways are concerned. In
this connection, I may add that T am one of those who have practical experience
in travel by steamers which link up trains and that is the cnly means of commu-
nication to link up with trains. Now, Sir, it is high time that the Honourable
Member for War Transport should make i i

Delhi on the last occasion to attend
some conference I drew the attention of the Honourable Member for War Trans-
port to the difficulties in finding accommodation in both steamers. What we
want is this, though there may be Advisory Committees, those Committees have
no control over the internal administration of the steamer companies. That ig
the main difficulty. We want to have control over the internal administration
also. T entirely agree with my Honourable friend Mr. Neogy that these steamer
companies should be bought up by the Railways and should be run by them.
Another difficulty with regard to these steamer companies is in the cage of
workers. They have no means .of ventilating their gri

, ! evances. I can mention
about one workshop which is calied Fenchuganj in Sylhet, where I am told there
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are 145 workers working in that particular workshop. Those poor workers have
- not got, the privilege of getting wages on a monthly basis. This House will be
surprised that when we are talking of dearness allowance and war allowance,
- these workers in that workshop are getting no more than Rs. 0-2-6 a day. ltis
very lamentable that they, should get this small pittance. Out of 145 workers in
that workshop 82 of them get less than one rupee a day. There is no means by
which they can ventilate their grievances. I am told, and I also know from
v personal experience that there have been occasions when no drinking water was
available, not to speak of any food. The workers are suffering very much be-
cause they have no place where they can ventilate their grievances. The time
has come when the Government of India should declare a definite policy of pur-
«hasing these steamer companies which link up communications with the railway.
The matter should be taken up also in a broader sense. I was looking up the
map of India and I found that there are navigable water connections from Sadiya
right up to Karachi. Even at present there are navigable rivers and waterways
from Sadiya up to Cawnpore. If some arrangement can be made, by the irriga-
tion and navigation systems being combinef together, it might be possible to
link up with the Indus and extend communications right up to Karachi. At any
rate it is worth while exploring the possibility of this. Then from Cape Comerin
‘up to Mangalore there are navigable communications. What I suggest is thabt
‘there should be a committee to deal with this matter of establishing inland
‘waterways communications in this country. That is a concrete suggestion which
I make and I appeal to the Honourable Railway Member to consider it seriously.

The matter is very important. It cannot be denied that & considerable
amount of cargo is diverted from the railways to these inland waterways; and
if the railways are to be run on commercial lines, as was said by my Honourable
friend Mr. Neogy, the B. & A. Railway which is an amalgamation of the E. B.
and A. B. Railways cannot be made a commercial concern unless they. take up
“this question seriously and eFect a purchase of steamers which ply between the
Brahmaputra and Calcutta. If you look to the proceedings of 1928 you will find
that Mr, Chalmers gave figures of the tonnage which was carried by the steamer
companies. If these railways are to be run as real commercial concerns, Govern-
ment should declare their definite policy of buying up these concerns which
link up with the railways. Sir, I support the motion.

Mr, Muhammad Nauman: Sir, I think Government should be thankful to the
Honourable Mover for giving them a lead at the proper time for the acquisition
of these steamer companies by the State. This question, as is clear, has been
-agitating the minds of Indians for a long time and was brought before this House
as early as in 1928, 1929 and 1930. And the Member in charge of Railways at
that time—the Honourable Sir George Rainy—had no other ground for opposing
it than want of funds to make the purchase. He did not accept the principle in
80 many words but the way in which he opposed it makes it clear.

I do not want to deal at length with the history of navigation in this country
-and its alliance with trade. But any one who has read the history of this country
-of two or three thousand years ago knows that even in the days of the Mauryas
-and Asoka the enéire trade of this country used to be done by méans of naviga-
“tion through country boats which used to ply from Cape Comorin to Chittagong
-and other places. During the Khiljis and Moghuls it had reached a stage when
Chittagong used to be considered as one of the biggest ports for having dry docks
~where the biggest country boats were made which used to ply not only in
Indian but also in European waters. A lot of trade was being done in silk and
other finished goods from India to European ports from Chittagong by means of
~these boats which were made by Indian labour. Since the East India Company
~assumed power they took care to replace all this by a navigation system of their
own. They not only é¢leverly tock charge of the steamships but they were clever
venough to take charge of the entire trade of this country, and manipulated the
export and import in their own way. Even now preferential treatment is being
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shown in trade to European merchants and firms like Ho re, Mi i -
atter of jute which comes to their mills at Calcutta by&ti’ehfli.lg?{q%gogsg ?l::
R.S.N.R. in the form of rebates and pther concessions. There is this discrimi.
nation; however much Government may deny it, that fact remains. When it is
@ question of private enterprise and of private arrangements the State cannot
interfere; and therefore I feel that it is high time fo® Government to take over

‘these steamer: companies. .
.

Another point is thgt the Railway Board or Government have shown aly
anxiety in the matter of rail-road co-ordination in post-war conditions. The
Honourable Railway Member last year mentioned co-ordination between rail
and air. Then why leave out water? Why not have co-ordination between rail
:and water? Why should these steamer vompanies be allowed to remain under
private companies, which should have been co-ordinated with the railways long
ago? I hope the Honourable Member will seriously consider this point of co-
ordination of rail and water by linking up passenger traffic and goods traffic,
which is the life of the entire trade of this country.

The Honourable Member for Railways interrupted the Honourable Mover
by asking whether he wants it to be on a Provincial basis or on a Central basis.
We want it to be done on the present basis. When you have two centres there
will naturally be division of everything, including railways and steamships.
Pakistan will have its own railways and steamships, like the other parts of the
country. So, the question does not arise. So, we should .acquire them in our
present state of things. .

Now, Sir, T will say only a few words on the question of finance. It hae been
repeated very often, and it requires no argument, that we want to utilise our
sterling balances in the best way we can. This investment policy would be
certainly the most sound one, for this particular item will at least reduce the
possibility of dumping goods in this country by the United Kingdom to a small
extent. As I have said, the Honourable the Mover made it quite clear that the
only objection which the Government had in 1928, 1929 and 1930 was mostly on
the financial issue. In this particular case we find that that issue is most. ad-
vantageous to us now and financially also we are in a far better position than we
would have expected at that time or we can expect to be in the future. And
that is why T think it is the most opportune time to acquire the Steam Navigatior
Companies by the Government for the people.

I do not want to indulge in details in regard to how these companies have
behaved in the past; neither have T got time nor the inclination to go into all
that. But T would only point out which has been stressed by my Honourable
friend from Assam that navigation hetween Chandpur and Goaiundo has been
stopped for the same purpose. It does not mean the passenger traffic between
Calcutta and Assam, but passenger traffic between the, whole of Northern India
and Assam.

About goods traffic, as I pointed out in my speech on the general discussion
of the Railway Budget, I know in my capacity as Presidenc of the Hides and
Skins Merchants Association what difficulties we have to vndergo in exporting
hides from the Calcutta market, and these difficulties are orea.ted by the steam
navigation companies. If wagons are provided by the railways concerned, ﬁhe
steam navigation companies do not agree to give us the necessary space, with
the result that the facilities which are offered by the railways cannot be availed
of unless the steam navigation companies also agree to tranship in due time.
These difficulties should be realized by the House and by the Government, and
I hope the Government will accept this as a good lead from this side of the
House. With these few words, I support the motion.

Mr. G. W. Tyson (Bengal: Europesn): Mr. Deputy President. In rising to
oppose the motion before the House, I confess that I find the speeches which
have so far been made are in strange, almost remarkable, contrast to the obser-
vations which came from at-least one of the sponsers of the motion when speak-
ing on the subject of road-rail transport co-ordination. We have heard a numbey



770 LEGISLATIVE ASSEMBLY [28rD. FxB. 1945..

[Mr. G. W. Tyson.]
of precedents cited for Government, or for the Railways, participating or taking
over the river transport undertakings. Mr. Nauman took us back to two or three
thousand years, he said, apd then he went on to deal with the Mughal period;:
but I confess that I was surprised to listen to Mr. Neogy, in an apparently
strange regressive mood, quoting a decision of the Government arrived at in 1884.
What has not been said so far, on behalf of the river transport companies, is-
that they came into being at a time when capital was shy and when services
were required of that kind, and they have done a very great deal to open up the
communications system of Bengal and Assam. And, let it be said, that since
the first company started, the river steamer companies have by no means been:
the monopoly of British enterprise. I believe I am correct in saying—I have
no means at the present moment of establishing the fact—that of the three chief’
compenies that are now operating in Eastern India, one of the largest is a pri-
vately owned Indian company—Indian operated and managed. One of the other:
largest ones is, it is true, a British company, but its shares are freely dealt in:
the stock exchange of this courtry, and to that extent it is a fact that Indian-
ownership prevails over some part of the concern.

Mr. Sri Prakasa: What abont the East India Company ?
Mr. G. W. Tyson: You had better ask Mr. Nauman.

Anyhow, Mr. Neogy has gbne to the real crux of the matter in quoting
Sir George Rainy when he advocated a policy of ‘‘buying out the steamship
companies.”” I do not know how he and his friends can quite reconcile their-
attitude over the steamer companies with the very strong stand they took on the
subject of the road motor transport companies. My Honourable friend,.
Mr. Krishnamachari, on that occasion said:

“What would the Railways bring to the operation of road transport excent their wooden
ideas? They have no expert knowledge to bring to improve road transport.”

Well, Sir, I am prepared to admit that wood is of use in water transport, but
1 do not believe that as a matter of hard practical fact the railways are really
endowed with the necessary gifts and experience to improve the river transport
services of the country.

Further, an Honourable Member speaking from the Benches occupied by the
Muslim League demanded that—

“The people who carried on the business of road transport so long should not now be
ousted, nor their employees replaced by men released from the Army.”

If you are going to take that attitude over road motor transport, it seems to-
me, at least, a case can be made out on the grounds of efficiency and on the
grounds of public service for river transport undertakings. T have no doubt that
at the end of this discussion the Honourable. Sir Edward Benthall will disclose
what is in Government’s mind. But in the meantime so far as we know their
intentions which are embodied in the Second Report on Reconstruction Planning,
a document which, I may say in parenthesis, is not predisposed in favour of
established interess of non-Indian origin, that document declares that the main
obstacle to any considerable development, that is of the waterways undertakings
is the condition of the waterways themselves. T suggest that, as the determina-
tion of priorities is of the verv essence of planning. Government would be well
advised to look into that aspect of the matter before they consider adopting a
poliey of socialisation or thinly veiled expropriation of existing interests.

Sir. & little further licht was thrown on the subject by Sir Edward Benthall
als> when he addressed the Policy Committee some time in Januarv. What he
then said was that Government recognises the need to develop inland water
transport in its proper sphere and in harmonious relationship with the railwavs
and road transport and it recogmises that the rate structure of mechanically
propelled inland water transport must be co-ordinated in harmony with the rate
gfructure of other media, particularly of course that of the railways. ‘‘In Eastern
India”’, he added, ‘‘I hope that as a first step the local rail and inland water
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interests will get together in order to set out the problem and see how far they
can reach agreement’’. I suggest, Sir, that the risk which .these: words represent
is just about the "limit to which Government can progeed in this mat}er at t‘tns,
iime. It also represents the kernel of a policy. which, if 1 may say 80, is one well
worthy of Government’s consideration and ultimate Adoption by this House.

Mr, T..'.I.'. Krishnamachari (Tanjore cum Trichinopoly: I\‘ogﬁ\lul;ammadan
Rural): It gives me very great pleasure indeed to come to grips_with the real
Government of this country and not that pseudo-National Government that sits
on the Treasury Benches. Sir, the debate on the Railway Budget was devoid
of all interest because of tame proposifions having been put forth and tamely
voted upon, and I am glad that my Honourable friend on my left has pro-
vided us one opportunity to show up which is the resl Government of the day
and where exactly we come up against that stiff proposition that goeg in thig
country, namely, the British vested interests.

This is a very insignificant matter, a matter involving a comparatively minor
asset of a big company, a company owned by Lord Incheape and others. Tt
is perhaps a matter covering Rs. 2 crores, a8 mere fraction of the amount that
England owes’ to this country to-day, and if we 8 b ,
the risk of being scaled down by the vagaries of time and by the whims and
fancies of those_ people who control the destinies of this countty, the Govern-
ment had better buy up this asset, are we committing a sin? We say that
bere is one portion of the assets owned by Britain which can go to mitigate in 8
very small manner the debt owed to us by that c:ountry. Let us buy it up.
Is there anything seriously wrong with the suggestion?

suggest that as debt stands

Sir Edward Benthall laughs but let me tell him that ke laughs best who-
laughs last. I wish to utter warning to himn. I have here the records of the
proceedings of the First Round Table Conference when he had a verbal dual
with Sir Phiroz Sethna, when he was arguing the casze of the Europeans in
India. I wish to tell Sir Edward Benthall that he cannot in fairness rise and
speak on this motion if he still holds the views that he then held. If he plays
the part of an apologist of that community which he represenied in the past
and gets up and defends or supports the case put forward by my Honourable
friend. Mr. Tyson, or join hands with him. I say that the pseudo-nationalist
character of this Government will then be proved to the hilt. 1 wisk to ask of
you, Mr. Deputy President, permission to read a portion of the proceedings
of the First Round Table Conference. Sir, Sir Phiroz Sethna, the most con-
servative of liberals of his time gave a history of the case of the two steam
navigation companies to which my Honourable friend, Mr. Neogy rcfeired. He,
Sir Phiroz, characterised Bengal as a maritime province with a net work of inland
waterways and referred to the steamer lines run there. He referred in parti-
cular to the Indian General Steam Navigation and Railway Company and the

River ‘Steam Navigation Company:

“These two companies, (he said) were- previously run bLy differfnt European agencies.
They are now run by one and the same European managemeat. These companies have
done well for themselves. They have always tried to stifie opposition and succeeded in
doing so by cutting down rates. ~Lord Reading observed that if there is unfair competition
we should be justified in introducing legislation. Legislation of this nature was brought in
the Assembly by a very energetic Member of that day, Mr. K. C. Neogy, amending the
Inland Steam Navigation Act and that legislation was being defeated at every step in
actual practice.” '

The Honourable Sir Edward Benthall: Would the. Honourable Member not
do me the favour of finishing the story? .

Mr. T. T. Krishnamachari: If the Honourable Member could make an
arrangement with the Honourable the Deputy President to give me two hours,
I could relate to the House the disgraceful story of what the representatives of
the European community in India did at the Round Table Conferences. .
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My, Sri Prakasa: And they lived happily ever afterwards!

Mr, T. T. Krishnamachari: In fact whlen a resolution was moved by
Mr. Neogy in 1930 for a committee to be appointed to recommend measures to be
taken to harmonise the working of the railways and the Inland Steam Naviga-
tion Companies, Mr. S. N. ‘Haji, a Member of this House in those days and
well known for his knowledge of all matters maritime and those relating to
inland waters, gave instances of how by a process of rate cutting, and by a
process of offering gifts like silk handkerchiefs these big companies drove the
small ones out of the field. Mr. Haji in his speech referred to a statement
made by the Eastern Bengal River Steam Company which categorically stated
that the Honourable Mr. MacKenzie who was concerned in the management$
of the India Steam Navigation Companies went so far as to say that unless
they sold and made over the management of this company’s business to the
British interests, they, the British interests, were determined to smash our
company. That was the type of fair competition that these companies engaged
in. Mr. Deputy President, my Honoursble friend, Mr. Tyson, says that those
Members who spoke before him, and he referred in particular to me, as well
incidentally were talking in contradiction to the speeches made in regard on
the cut motion on road-rail co-ordinatian. I am afraid that if anybody fakes
& particular sentence out of the speech of an Honourable Member and quotes
it against him divorced from the text, it can even be proved that God is the
devil. But so far as my speech on that cut motion is concerned, I would
like to say this in reply to Mr. Tyson’s charge that I was extremely careful
about whatever I said. I emphasised the fact that the issue was Very narrow,
What I wanted was to make sure whether the railways got all that they wanted
by way of safeguards by the operation of the Indian Motor Vehicles Act. I
cbjected to this financial participation of railways in provincial motor transport
because it is & matter to be left to the provinces and the railways as such
brought in nothing useful to the matter and only complicated the issues. Bub
‘can it be said that the Railways are not participating in inland navigation and
ithat they do ‘ot run ferries?

1 would refer the House to Demand 6-D, where revenue is shown in regard
to what was obtained by working ferries. Here I have a statement which was
furnished to my friend on my left which says that on Bengal and Assam Rail-
way certain ferries were being worked on Bengal Nagpur Railway, also ferries
are being worked between Shalimar and Bhagalpur. On South Indian Railway
ferries are being worked between Dhanushkodi and Talaimannar and on Great
Indian Peninsula Railway ferries worked likewise. It is a type of service that
is already being undertaken by the railways. We are not asking the railways
to do anything new and my Honourable friend Mr. Neogy’s suggestion is cer-
tainly not on all fours with the proposition of railway participation in read motor
transport. The rivers are not crcated by the Provinces. There is absolutely
nothing that needs to be done in regard to rivers, maintenance of these rivers
in a navigable condition is similar to the maintenance of roads and where does
the comparison really come in? But if my Honourable friend, Mr. Tyson, will
persist in this charge of inconsistency if the question is put to me categoricelly,
I am not ashamed of owning that my attitude in this matter is entirely racial
and I say, Sir, that that attitude is supported by my Honourable friend the
Finance Member: otherwise he would not allow the surplus sterling assets of
this country to be used for purchasing railways, railway annuities, publie
utility companies, telephone and telegraph companies and so on. If he had
not done that perhaps I could not have had the same justification for stating
this proposition here and urging its acceptance.

~ The Honourable Sir Jeremy Raisman (Finance Member): The devil can
quote scripture for his purpose!

Mr. T. T. Krishnamachari: I am not quite sure whether there is 'a God and
7 devil. Perhaps the Honourable Member knows more about the latter.
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One other point which 1 would like to urge befcre I sit down. I would
aek my Honoursble friend, the Waj Transport Member, not to draw a red her-
ring over the whole issue, because he asked my Honourable friend on my left
specifically some questions about Provincial interests in these matters. If
that be the case I would like to warn him not to tomch that particular question.
I would tell him that he and his colleagues are not competent to deal with
the constitutional issue. Further let me remind him that Item 82 of List No.
3 of Schedule 7 of the Government of India Act completely covers the positien.
Besides there is an Inland Steam Navigation Act, still alive, the amendment
of which can be undertaken by this House and there is no question of any over-
lapping of Central and Provincial inferests. Therefore I would remind him
not to raise the bogey, that has beer raised time and again in this House, of
the interests of Provincial Governments being imwolved and the fear of the
Central Government to tread on the corns of the Provincial Governments.

Having proved that our suggestion is the logical sequence of a policy pursued
by the Government, and having admitted that our attitude is undisguisedly
racial and that we want these European owned companies to be secured
because they are doing no good at all but pos:tive Barm to Indian interests. 1
would like to wind up with an answer for the last point raised by Mr. Tyson.
In dealing with this issue Mr, Tyson wants us to take into &ccount fthe fact
that these companies have done a great deal in dpening up these services. But,
may I ask, did they enter this trade for the sake of health of our grandfathers?
They came here as traders. They came here to make money. They opened
up these services because these services gave them a handsome return: other-
wise the parent companies at home would have asked them to close down the ser-
wices and return home. If the Honourable Mr. Tyson did not make finan-
cially a paying concern of his ‘‘Capital’’, I am sure the people who owned the
business at home would ask him to close the show down and stick to the Legis-
lative Assembly. So far as Mr. Tyson’s intervention is concerned, I sym-
pathise with him. He probably did not know what line Mr. Neogy would take.
He probably suspected that the debate would take a racial line and he did
not have much to tell us about it except making a few generalisations and giving
a few quotations from the Honourable Sir Edward Benthall’s statement before
the Transport Policy Committee as if Sir Edward Benthall’s statement will
commit any of us in this House. What is that wonderful statement that Sir
"Edward Benthall has made and what is the reference to the second repcrt of
Reconstruction Council worth, which Mr. Tyson himself has said does not pre-
judge any issue and carries no sanction with it? I think fairmess and decency,
requires that the Honourable the War Transport Member should have nothing
more to say except that he will accept the suggestions made by Mr. Neogy,
that he will implement them as carly as possible and that he would seck the
support of his Honourable colleague on his left and which, I hope, will be given
before the Honourable Member leaves the shores of India, as I am sure the
Honourtible the Finance Member will have no difficulty in finding for him enough
money at the earliest -possible moment to buy these steam@r compan‘es out so
that they can be run by the Railways.

~ The Honourable Sir Edward Benthall: Sir, before I begin to deal with the
substance of the issue I should like to refer to the unfinished quotation con-
cerving what took place at the Round Table Conference in 1981 or 1932. I
recollect the discussion in which my late lamented friend Sir Phiroze Sethna,
was trying, I think, to prove thaj there was nc redress against preferential con-
cessions and I also seem to recollect that I proved to the satisfaction of the
meeting out of his own mouth that that was not the case. My Honourable
friend was trying to prove that I was a devil but I think that, if he had finish-
ed his.dquotation, he would admit that it was unfair. However, that is entirely
an aside. ’ .
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{Sir FEdward Benthsll} . -

With reference to the subject mstter ] welcome this discussion, although
it is not a question which arises on the Kailway Budget, because there is no
vote in connection with ib. All the same, I am very glad to have the oppor-
tunity of getting informatién concerning the views of the House and I hope F
may be able to give some information to the House.

o I must say that I am struck, when dealing with this matter of co-
ordination between river and rail, how well the Opposition Parties have already
co-ordinated their views.

My Honourable friend, the last sp’eeaker, said that he hoped I would not¢
draw a red herring across the track. I am very sorry if my Honourable friends
do not like what I am going to say but I am not going to drag a red herring
across the track. I am going to d¢ what my Honourable friend Mr. Nauman
wirhed me to do, deal with the situation on the basis that exists today. These
problems are simple enough for Members with no responsibility but as a Gov-
ernment we have to deal with the constitution as it is. If we do not, we shall
soon hear about it. ’

The actual position is, as I fancy the.Honourable the Mover well knew, that
inland waterways and the traffic thereon are subjects scheduled under List IIT,
Part II, the Cqoneurrent List and List II, the Provincial List in the Constitution
Act. List II, Item 18 covers inland waterways and traffic thereon subject to
the provisions of List IIT. List III, Part II, covers shipping and navigation
on inland waterways as regards mechanically propelled vessels and the rule of
the road on such waterways, also carriage of passengers and goods on inland
waterways that is in List 3, Concurrent List. 1f you look at section 313, proviso
1, the authority of the Centre does not, save as expressly provided in the provi-
sions of this Act for the time being in force, extend in any Provinece to matters
in respect to which the Provincial Legislature has powers to make laws.
Under 49 (2) the executive authority of each Province extends to the matters
with respect to which the Legislature of the Province can make laws. I am
advised on that information that this question is a Provincial matter.

. Mr. K. C. Neogy: Which question: the railway owning even ferry services?

The Honourable Sir Edward Benthall: Not ferry services but steamer ser-
wices. May I proceed? The position really is exactly analogous to the road
position, at least is very closely analogcus to the road position and in the past,
so far as I am aware, we have not enacted as a Central Government, any legis-
lation such as we have carried through in 1939 in the case of Motor Vehicles.
In this matter we, therefore, have to co-ordinate our policy with the Proviuces.
In war time, however, we have taken powers under the Defeuce of India Act to
control the traffic of the river steamer companies and we have done so. The
question arose whether we should requisition the steamer lines for war pur-

poses, but we came to the conclusion that the steamers were carry-

4 P ing out their duties so adequately under their own steam as com-

" panies that there was no necessity to do that. and they are carrying pn under
the control of the* War Department, their duties of moving traffic to the front
and, of course, civil supplies to East Bengal and Assam. Naturally, the develop-
ments which have taken place in that pait of the world in war time have created
some and enhanced other difficulties of the problein. We have, as everybody
knows, greatly increased the railway facilities in that area which compete with
the steamer companies, and ‘that will enhance the need for co-ordination. We
have also plans for building national highways and provincial roads which will
-also compete with the steamer companies and tailways. We have also dome
our best to develop country craft in that agea. In consequence of all this &
complicated problem has to be tackled, and vou cannot say it is just a plain
issue. Quite frankly I have deferred toking any ateps on this question of rail-
steamer co-ordination for the simple reason that T have not wanted to divert the
attention of either the railway or the steamers from their proper function of

(23D Fmm. 1045.
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Anoving {roops and goods to the front. But in the last month

%o consider the problem and the first aove really was taken in mli::fe:) :ﬁ:l:-
anoning the recent Post-war Policy Gommittee. .
. I should perhaps give the House one more piece of information, namely, that
in addition to navigation on rivers there is also the problem of irrigation and
hydro:elect.l'ic development which is being co-ordinated by the Labour Depart-
ment by means of a Board of Irrigation and Waterways. It wilP consider irriga-
tion, hydro-electric development, water-conservancy of all descriptions and alo-
navigation. That refers particularly to inter-provincial riverine questions.

I entirely agree with my friend, Mr. Nauman, that there is a clear need for
.co-ordination in the case of rivers as *well as roads, and the need applies, of
-course, in that part of the world to the four subjects, rail, river, road and also
country craft. Before the war there were certain arrangements for co-ordina-
tion between the railways and the steamer companies—I have not got any
.details of what they were—but I believe there was an agreement between the
E. I. Railway and the steamer coinpanies on the Ganges, and thers were sorne
working arrangements between the steamer companies and the E. B. Railway
-as it then was, and the A. B. Railway as it then was, What they were I do
‘not quite know. . .

We took up this matter of rail-steamer co-ordination on the Policy Com-
mittee, and in my opening speech I made the statement which’ Mr. Tyson has
read out, that we recognise the need for the development of water transport
in the provinces, and that the relationship between railways and road transport
.and their rates structure must be co-ordinated. We did not discuss this matter
on the Post-War Committee at any great length for the reason that most of
.our time on that day—we had only one day—was taken up with roads. Cer-
tain views were expressed by different speakers. Sir Bijoy Prasad Singh Roy
.pressed the importance of waterways,” Mr. Santanam said that the railway policy
had been detrimental to Indian river traffic, and that the river traffic was of
-equal importance, and he added that there should be a full report on the deve-
lopment of inland water transport. Dr. Sunyal stressed the inter-provincial
-aspect and asked for « regional authority or the Centre to deal with it, as it would
‘be better than a Provincial authority from the scientific view point. He sug-
'gested that water-transport should come under a National Transport Authority.
Later, in the meeting he referred to a letter he had written which asked
for planning of road and railway development in. the Eastern provinces, main-
tenance and conservancy of the water-courses, zoning and allocation of traffic,
:and machinery for effecting co-ordination between rail, road and water trans-
port and machinery for preventing undue preference, rate-cutting and blocking
of traffic in connection with water-transport and rail-cum-river services. That
is really about all that happened, and in our minutes we noted that the Com-
‘mittee desired that there should be another meeting as soon as practicable at
‘which proposals for development and co-oordination of all forms of transport
particularly in respect of development and co-ordination of railways and inland
water transport could be considered. Sir, that is the pgsition ag it stands
foday. '‘Government have formed no policy in this connection, and before we
-do 80 we must consult the provinces within whose sphere the subject lies. I
is evident from what has gone before that there are two courses open. One is
‘that advocated by the mover, i.e., State acquisition, but there will still remain
the problem whether that acquisition should be by the State as the Centre cr
by the State as the Province. As Honourable Members know, in the case of
roads certain Provincial Governments are contemplating owning and controlling
their own road transport entirely. They are proposing that they shall entirely
own the ‘transport within their own provinces. It is perfectly within their rights
to-do so, angd if they wish to do so, it is not for the Centre to overrule them
in any way. As I see it, exactly the same position prevails in respect of
water transport. It is a matter which we must discuss with the Provinces
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and find out what their policy is and shipe ours in accordance with theirs.
The situation does not rule out Central ownership if the Provinces are in agree-
ment with it, and it does mot rule out state ownership by the Provinces if they
decide to acquire and own?he steamer companies. The- subject is within their
sphere, but if they acquire ownership there would be all the more need for co-
qrdination between the rail and the steamer services, as there would be in the
parallel case of state ownership of roads by the provinces. If the decision
is for the companies to carry on by themselves, then I take it the obvious policy
would be the same as for road and rail co-ardination. But as- I have said, we have
no policy, we have not formed any policy 'in this connection; we have not any idea
of the views of the Provinges in this matter. What we should be doing in any case,
and what we shall be doing is to take up this matter with the Provinces, having:
regard also to the work which is going on, (of which I am- net well informed)
of the Central Board of Irrigation and Waterways; and what we should also
naturally do would be to follow out the minute of the Post-War Transport
Policy Committee on which steamer companies and Provineial Governments are:
represented, and we should further discuss the matter on the Transport Advi-
sory Council which is an official body representing the Provinces and the Centre:
Not till that process has been gone thrcugh can we arrive at a policy. When
we have reached a policy, it will naturally come before the House in the ordi-
nary course. I think I have.given the House all the information that I caw
of the position. I am glad to have the views of the speakers, but I must
oppose the cut motion as it is in the form of a vote of censure on Government..

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

1 find that on this very page there is another moffon of Mr. Neogy’s and
if the words in brackets are not read, the motion is exactly the same and there-
.is some confusion in the minds of Honourable Members as to which motion-

is placed before the House; and therefore I shall read those words within brac--
kets also: '

LEGISLATIVE ASSEMBLY [23rp FEB. 1945.

“(To discuss the post-war policy regarding ownership and management of steam-vessels:
plying in the inland waters, that either link up Railway systems or compete with them.)”
The Assembly divided:
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed the-
Chair.]
AYES—55

.Abdul Basith Choudhury. Dewan.
Abdul Ghani, Maulvi Muhammad.
Abdul Qaiyum, Mr.

Abdullah. Mr. H. M.

Ayyangar, Mr. M. Ananthasayanam.
Azbar Ali, Mr. Mahammad.
Banerjea, Dr. P. N.
Chattopadhyaya, Mr. Amarendra Nath.
Chettiar, Mr. T. S. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Choudhury, Mr. Muhammad Hussain.
Dam, Mr. Ananga Méhan.

Das. Mr. B,

Das; Pandit Nilakantha.

Datta, Mr. Akhil Chandra.

Desai, Mr. Bhulabhai J.

Essak Sait. Mr. H. A. Sathar H.
Gauri Shankar Singh, Mr.

Gupta, Mr. K. S.

Habibar Rahman, Dr.

Hans Raj, Raizada.

Hegde. Sri K. B. Jinaraja.
Hosmani, Mr. 8. K

Ismail Khan, Hajee.Chowdhury Muhammad.

Joshi, Mr. N. M.

_‘gﬂash BRihari Lall. Mr.
ishnamachari, Mr. T. T.

Lahiri Chaudhury, Mr. D. K.

Lakhichand, Mr. Rajmal.

Maitra, Pandit Lakshmi Kanta.
Mangal Singh, Sardar. ’
Manu Subedar, Mr.

Misra, Pandit Shambhudayal.
Murtuza Sahib Bahadur, Maulvi Syed..
Nairang, Syed Ghulam Bhik.
Nauman, Mr. Muhammad.

Neogy, Mr. K. C.

Pande, Mr. Badri Dutt.

Parma Nand, Bhai.

Raghubir Narain Singh, Choudhri..
Ram Narayan Singh. Mr.

Ranga, Prof. N. G,

Raza Ali, Sir Syed.

Sant Singh; Sardar.

Satyanarayana Moorty, Mr. A,

Sham Lal. Lala.

Siddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafiuddin Ahmad.
Sinha, Mr. Satya Narayan.

Sri Prakasa, Mr.

Srivastava, Mr. Hari Sharan Prasad..
Subbarayan, Shrimati K. Radha Bai.
Yamin Khan, Sir Muohammad.

Yusuf Abdoola Harcon, Seth.
Zafar Ali Khan; Mbulana.
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Ahmad Nawaz Khan, Major Nawab Sir, Kushal Pal Singh, Raja Bahadur.

Ambedkar, The Honourable Dr. B. R. o Lawson, Mr. C. P.

Benthall, The Honourable Sir Edward. Muazzam Sahib Bahadur, Mr. Muhammad:
Bewoor, Sir Gurunath. R Mudaliar, The Honourable Dewan Bahadur:
Bhagchand Soni, Rai Bahadur Sir Seth. Sir A. swami.

Caroe, Sir Olaf. - Mudie, The Honourable Sir Francis.
Chapman-Mortimer, Mr. T. Piare Lall Kureel, Mr.

Chatterjee, Lt.-Col. Dr J. C. Raisman, The Honourable €Sir Jeremy.

Daga, Seth Sunder Lall, Richardson, Sir Henry. .
Dalal, Dr. 8Sir Ratanji Dinshaw. Roy, The Honourable Sir Asoka, )
Dalal, The Honourable Sir Ardeshir. Shahban, Khan Bahadur Mian Ghulam Kadir-
Dalpat Singh, Sardar Bahadur Captain. Muhammad. :

Habibur Rahman, Khan Bahadur Sheikh. , Spence, Sir George
Haidar, Khan Bahadur Shamsuddin. - Stokes, Mr. H. S,

Tmam, Mr. Saiyid Haidar. Sultan Ahmed, The Honourable Sir.
Inskip, Mr. A. C. Thakur Singh, Capt.

Ismaiel Alikhan, Kunwer Hajee. Trivedi, Mr. C. M.

Jawahar Singh, Sardar Bahadur Sardar Sir. Tyson, Mr. G. W,

Kamaluddin Ahmad, Shamsul-Ulema, Tyson, Mr, J. D.

Khare, The Honourable Dr. N. B. Wagstaff, Col. H. W.
Krishnamoorthy, Mr. E. S. A. Zahid Husain, Mr.

The motion was adopted.

DESIRABILITY oF JUDICIAL EXQUIRIES INTO RAILWAI: ACCIDENTS INVOLVING Loss:
oF Humax LirFe .

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan-
Rural): Sir, I beg to move: *

“That the demand under the head ‘Railway Board’ *be reduced by Rs. 100."’

Sir, this motion is designed to impress on the railway authorities the:
desirability of having judicial enquiries instituted in all cases of accidents on
Indian railways entailing loss of human lives. Sir, I am afyaid the time at the
disposal of my Party for discussing this Cut Motion is very short and within-
“this short time, I will place a few points before the House. I am anxious to
have the verdict of this House on this important question. Sir, it is well
known in this country that railway accidents on Indian railways are not mat-
ters of rarity. In fact their number has been steadily on the increase during-
the last decade. I quite realise that notwithstanding the best scientific arrange-
ments and the best conceivable safeguards, it is absolutely impossible perhaps
to prevent railway accidents altogether. But even conceding that, it must be
said that railway accidents have been happening in this country, in a manner,
which, in the opinion of the public, might have been prevented had the-
_authorities taken adequate and necessary steps beforehand. 1 will ask the
House to turn to page 272 of the Railway Administration Report of 1948-44; it
will give an idea as to how these accidents have been steadily mounting during
the period of the last four years. There have been 59 cases of railway accidents
in 1943-44 as against 32 in 1939-40, and 31 in 1940-41; other accidents such as
derailment of passenger trains and other trains, light engines and so on, have
registered a steady increase. In 1943-44, there had been 343 cases of derail-
ments of passenger trains and 7,911 cases of derailmenrt of other trains. You
have sustained a very huge loss. I do not want to take up the-tme of the
- House by referring to further details, but the House will realise that this is-
steadily growing into a menace to the travelling publim of the country. The
House will get some idea of the casualties involved in these accidents, if i#
turns to page 273. The number of persons killed in 1943-44 was 4,064 and’
injured 9,670 and under the head accidents to rolling stock and permanent way,
there have been 235 persons killed, 788 injured in 1943-44 as against 96 killed
and 300 injured in 1989-40. Now, Sir, what I am asking the Railway authorities
to. consider is this. There is provision in the Railway Act,—Chapter VIII,— °
which provides for enquiries in case of railway sccidents. But it ® my consi-
dered opinion that the kind of enquiry that the Railway Act prescribes does no#
satisfy the public demand. This Act was passed long ago and the provisions-
thereof have now become obsolete, and from the trend of accidents that I have-
just shown, it is quite conceivable that these accidents have been due—I do no#
lay the blame entirely on the railways, I do not say that they have deliberately
caused loss of human lives—to excessive wear and tear to the railway cosching
stock, in-attention to permanent ways and things like that. The stocks have
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deteriorated to such an extent that these incidents can not but happen frequent-
ly and almost regularly. ~There has been no replacement or renewal all these
years. And look at the toll of human life Which these accidents exact. It s
pretty heavy. But the grievance of the public is that they are not properly
‘informed as to the causes and actual number of casualties. Recently, railway
.accidents are not allowed even to be reported in the newspapers. About s
‘month ago—I state it for the information of the. Railway Member—there was
an-accident on the Bengal and Assam Railway on the Lalgola Ghat section
‘in Murshidabad. For one whole day the train services remained suspended
‘but not a single line appeared in the press.

The Honourable Sir Edward Benthall: That was because the fact of publi-
-eation might be of interest to the enemy.

Pandit Lakshmi KantacMaitra: Whatever that may be, my point is that in
sthese days the lay public have no access to this kind of information. The Act
:provides for an inquiry by the departmental authorities. I do not deny the
necessity for it; I admit that the railway administrations concerned should hold
‘a departmental inquiry to satisfy themselves as to what had been the laches on
their part so that the position may.be rectified and future accidents avoided.
There is also an inquiry held by the Government Inspector of Railways. But
that is an inquiry purely oft technical matters, like defects in the line, equip-
ment, speed, working and things like that. What the public is more or less
.concerned with is this, that whenever there is a departmental report or a report
by the Senior Government Imspector of Railways, it should be a true and
‘impartial document and not a purely whitewashing report. It is unfortunately
‘a fact that enquiries made by the agents of the Government or of the Railway
Board do not inspige confidence in the minds of the people and they simply do
not believe their Reports. I do not know who is to be blamed for that; at any
‘rate, Government should thank themselves for if. They have created this situa-
‘tion in this country that whatever comes from them is not believed by the
people at large. So I assert that in all cases of serious accidents it will not do
for the Honourable Member or for his department or for the Senior Government
TInspector to say that they were due to sabotage. We have heard too much of
sabotage. The bogey of sabotage on Indian railways has been trotted out too
often and too much and it does not carry any conviction with the public. Even
if there are suspected cases of sabotage there should be an inquiry by judicial
officers in every case so that people may know about the inquiry and have
-access to everything and see things with their own eyes. It is in the interes$
«of railway authorities themselves that such inquiry should be ordered because
it allays public suspicion and pacifies the public mind, Otherwise imme-
-diately after the accident all manner of fantastic stories and rumours will go
about. There is a feeling in the popular mind that the higher the casualty roll
‘the greater is the liability of the railways to pay compensation; so the public
‘feel that in order to reduce the compensation they reduce the death-roll. Tha$
is not right or fair. And in view of the fact that Government have now become
the owners of practically all the railways in this country, it is all the more
‘incumbent that they should not be content merely with a departmental inquiry
-or an inquiry by the¢ Senior Government Inspector of Railways. In the earlier
days the railways were company-managed and the Government Inspector had
some independent status. He could hold an independent inquiry and submit
his report. As against the companies he had sufficient power and sufficient
voice and independence. Now that all the railways have been purchased by
Bovernment an officer of the Government, however high-placed he may be, is
ot expected by the public to give an impartial and just report of things that
have happened. Besides, there are many things that arise in connection with
-an accident. Tt is not a question only of the death-roll or the cause of the
-disaster; the question has o be looked at from the point of view of the measures
4aken .for the unfortunate vietims, the time when and the extent to whith relief
was given to those who suffered injury, the way in which the dead bodies were
..dnqpose’d of -and things like that. From all thege considerstions it is necessary

-
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5
-*"that the Government of India should definitely decide that whenever there is
railway accident in which loss of life involved there should be a judicial inquiry
so that people may really be satisfied with the reporti I may perhaps be told
that this is a matter which i» purely a provincial concern because inquiries will
bave to be held by the provincial officers.

“The Honourable Sir Edward Benthall: No, not ¢his time.

‘Pandit'Lakshmi EKanta Maitra: But I know the District . Magistrate is not
debarred from holding an inquiry i he so likes. “But his scope is limited, ae-
cording to the provisjons of the Criminal Procedure Code. He may go to #he
spot and try to find out the delinquemts if any, so a8 to bring them to. justice or
within the ambit of the law. Beyond that the District Magistrate is not en-
titled to go. He cannot determine the causes of the accident which may be of
a technical nature, nor to decide the question of giving relief or aid to the
vietims. I suggest to the Honourable Member that he should declare here and
now that it is henceforth the accepted policy of the Government of India not to
pursue the method of hide-and-seek in these matters but to lay everything
before the public so that they may judge what has actually happened. The
railway administration cannot claim perfection for itself; no human organisa-
_tion is perfect and there are bound to be laches in such a big organisation. Bub
honesty demsands that they should face up to it, and if these accidents are due
to any laches on the part of Government or of individual railway administra-
tions, the public should be allowed to know it. In past years though there
had been so many railway accidents we had only one judicial *inquiry and that
in connexion with the Bihta train disaster. The death-roll in that case was so
appalling that the Government of India was compelled—or rather ike Viceroy
felt compelled—to direct a judicial enquiry. This was held under the chair-
manship of Justice Tom. The House is aware that the original official report
that was circulated about this disaster alleged that sabotage as its cause; bub
Justice Tom came forward with certain definite findings which were different
‘but of immense value to the Railway Board. For the first time he brought cut -
the fact that XB engines were used on the Indian Railways which were a source
-of real danger to the travelling public. The engines started hunting and lurching
whenever they gathered speed and he recommended their discontinuance in
service and after that recommendation the Government of Tndia appointed the
Pacific Locomotive Committee to go into this technical question. They came
4o this country, investigated this question thoroughly and changed the specifi-
-cation and design of these engines. ' :

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has one minute more. '

Pandit Lakshmi Kanta Maitra: Therefore from all thes: points” of view I
suggest that the House should with one voice make this demand and urge the
Government of India to make s statement that they view with faveur the ques-
tion of holding a judicial inquiry in all cases of railway accidents where loss of
human life occurs.

Sir, I .move. :

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Railway Board' be reduced éby Ra. 100."

Sir Gurunath Bewoor (Secretary, Posts and Air Department). Sir, my objeck
in taking part in this debate is to explain the present position with regard to in-
-quiries into accidents. The House is aware that a considerable debate took
:place in this House with regard to the undesirability of the Government Rail-
way Inspectorate working under the Railway Board, because whenever any
‘accident was being inquired into, the railway administration was somewhat in
the pogition of an accused, and it was felt that #f the Inspector who was enquir-
ing was subordinate to the Railway Board, which was the superior authority, to
the Railway Administration, there may be a tendency for that Inspector, to
use the word which my Houourable friend, Mr. Maitra, used, to whitewash the
admintration. In response to the desire of the House, it was decided by
Government to separate the Government Inspectorate from the Railway Board.
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I may explain here tHat formaerly Government Inspectors were selected from
among reilway engineers and they worked as Inspectors for a certain number of
years, and when their turn for promotion came they went back as Chief
Engineers or Deputy General Managers of the Railways to which they originally
belonged. It wag felt, therefore, that if an Inspector behaved in a very inde-
pendent manner and condemned some Railway Administration, the prospects of
his promotion may be affected and therefore  his independence of judgment
may be affected if he remained a part of the original Administration. The final
decision of Government was therefore to separate the Inspectorate and I would
like to explain what the pesent organisgtion is. :

The Government Railway Inspectorate is now under the Posts and Air De-
partment which, as you know, is not in the charge of the Railway Member but
i8 in the charge of a separate Member of Council. There is under this depart-
ment a Chief Government Inspector of Railways and he has under him five
Inspectors, two of them are in Calcutta, one looking after the E. I. R. and B.
N. Railway, and the other looking after the B. & A. Railway. We have got an
Inspector in Lahore, we have got one in Bombay and one in Bangalore. These
Inspectors once they are appointed as Inspectors cease to have any further
connectipn with the Railway Administration. Their further promotion is with-
in this particular Inspectorate-organisation. I am explaining this-in order to-
show that the Inspectors are no longer in any sense subordinate to the Railway
Board or Railway Administration, nor can they look forward to any favours
from that Administration or fear it in any way.

What exactly are the duties of the Inspectors? Section 4 of the Railway
Act states:

“The safety controlling authority may appoint persons by name or by virtue of their
office to be Inspectors of Railways. The duties of an Inspector of Railways shall be (a) to
inspect railways with a view to determine whether they are fit to be opened for public
carriage of passengers; (b) to make periodical or other inspection of any railway; (c) to
make enquiry under this Act into the cause of any accident on a railway.”

In actual practice, the Inspector receives the very earliest intimation of an
accident. He is required by the orders issued to him to enquire into every, acei-
dent which involves either loss of human life or damage to Railway property
exceeding I think, Rs 10,000. But this does not mean that he cannot enquire
into other accidents. He has full powers to enquire into any accident which
may strike him as being one of some importance because even though in that
particular case no damage had occurred and nobody had been killed, a similar
accident may occur again. When the Inspector receives his report, he proceeds
immediately to the place of the accident. He has the power under the Act ‘o
call upon any railway servant to appear before him. He inspects the site, he
gives intimation of h¥ enquiry to the local district magistrate, to the Police
authorities and to the Provincial Government and these are all invited to be:
present while he is holding an enquiry. . . .

Pandit Lakshmi Kanta Maitra: Not the public.

Sir Gurunath Bewoor: It is an open enquiry and open to the public.

Pandit Lakshmi Kanta Maitra: No notice is published of that enquiry;
nobody gets to know about it.

8ir Gurunath Bewoor: Actually, it is fully published in the locality. Tt is
not published in the Hindustan Times if an accident occurs on the Bengal
Assam Railway, but the local people know and everybody is informed and in
every enquiry report which I have seen there are statements by any numbar
of private gentlemen who either travelled on the train, or who saw the acei-
dent, or who attended the place of accident after it had occurred.

Mr. Muhammad Nauman: May I ask one question, Sir. With regard to
the last accident which occurred near Behea, may I ask the Honourable
Member in which Papers notice regarding an enquiry was published, and who
were invited to appear before the Railway Inspector?

Sir Gurunath Bewoor: 1 have not got the record of the Behea aceident
before me, but I know that something like 30 witnesses from the public were
eyamined and the local people all round knew that the enquiry was being held-
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Mr. Muhammad Nauman: I assure the Honourable Member that it was:
.not published .in the press at all. |

Sir Gurunath Bewoor: I accept shat. It may not have been published in
.the press, but s notice was given to all those who were concerned with the
accident.

"

When the report is submitted to the Posts and Air Department, it is exa-
mined and the Railway Administration is called upon to explain the various
-accusations that may have been made or defects that may have been foungd
by the Government Inspector of Railways. The duty of the Inspector is,
firstly, to find out the cause of the accident; secondly, to examine and report
‘what exactly were the measures taken for the relief of those who were
.injured in the accident; and, thirdly, to report the exact damage to men and
property. He always makes a recommendation at the end of his report stating,
whether there are any defects in the rules. He also reports whether tne
.accident was due to human failure or failure of the machine or a defect in the
.gystem. And every time an accident is enquired into and the final report
received, the Railway Administration takes steps to remedy the defects poins-
.ed out by the Inspector. It was the practice in the -past to publish these
.reports. Every year a book was issued contsining the reports of the Govern-
.ment Inspectors. Unfortunately, due to the war we have had to discontinue
.the - publishing of these reports. I would like to point out that these reports
.are sometimes very voluminous. Every railway accident involves a number
-of technical questions. It is not easy for a layman to be able to find out why
an accident occurred. That is why we have these experts who dc nothing
.but inspection, who have before them the reports of previous acridents in
this country and of previous accidents on other Railway Administrations iu
ths world.

‘Pandit Lakshmi Kanta Maitra: A'l experts in hiding the deathroll.

Sir Gurunath Bewoor: That, Sir, 1 consider is an unjust accusation. It
.8 very easy to make such an accusation. I do not see any reason why the
Inspector should hide the number of people who have been killed; and in view
-of the fact that the Railway Administrations have undertaken to pay compen-
sation whatever may be the cause of accident, there is no reason why ‘he
Rajlway Inspector or even the Railways themselves should try to hide the
‘number of deaths or attribute the accident to sabotage in every case. . . . .
{Interruption.) I should like to point out that the statement made by my
Honourable friend, Pandit Maitra, that every accident is attributed to sabotage
is far from the truth. I myself have been in charge of the Department for
three years and I have seen quite a number of accident reports and I only
remember two cases in which it was attributed to sabotage and I do not think
there was any doubt about those two cases.

Pandit Lakshmi Kanta Maitra: The country knows about it!

8ir Gurunath Bewoor: I have taken part in this debate to explain the
present organisation of the Government Inspectorate of Railways—and I say
an accident must be enquired into by people who know scmething about it. .

-Pandit Lakshmi Kanta Maitra: I want a judicial enquiry over and above
this | .

8ir Gurunath Bewoor: The Inspcctors are experts. They are not under
the railway administration and they have no reason tc whitewash any railway
administration and they give a report which is ordinarily published for public
infcrmation.

Pandit Lakshmi Kanta Maitra: Have a judicial enquiry also.

Sir Gurunath Bewoor: That I consider is unnecessary unless the Inspector
troduced a report in which there was something, a defect or some point which
would justify a judicial enquiry. The Honourable Mr. Maitra's whole argu-
meat was one of suspicion of the Government Inspector. I have tried to show
tha! there is no justification whatsoever for such mistrust and that the exist-
ing system provides for an inquiry by a qualified and experienced technical
officer who gives you an impartial and complete report on every accident snd

a5 such no judicial inquiry is called for. o
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The Honourable Sir (Edward Benthall: I do not think it is necessary to
add ‘very much to what the Secretary, Posts and Air, whose Department ig
in charge of the investigation into railway accidents, has said. 1 cannot how-
ever refrain from making once again the point that it is most unfair to v:béy
the officers of Government without any foundation whatsoever.

Pandit Lakghmi Kanta Maitra: Who is doing that? .
o The Honourable Sir Edward Benthall: The Honourabie Member has cast
espersions. . . . .

Pandit Lakshmi Kanta Maitra: Nobody has. I was referring to suspicion
in the minds. of the public. I do not know who is your Inspector.

. The Honourable Sir Edward Benthal: . . . on the impartiality of the inde-
pendent Government Inspector, and, Sir, as I have said already in the. . . .

Pandit Lakshmi Kanta Maitra: Everyone in your department is, like
Caesar’s wife, above suspicion! _ A
, Mr. President (The Honourable S Abdur Rahim): Let the Honourable
Menber go on.

The Homourable Sir Edward Benthall: The House will never get reason-
able service from its officers unless it learns to back them up when they are
dcing their duty. R

Mr. Sri Prakasa: You will never get your taxes unless you pat us on the
back! .

‘The Homourable Sir Edward Benthall: I do not think I need add much %o
the discussion except to reiterate that the position has changed very consider-
ably in recent years largely as a 1esult of debates in the Legislature. It was
after the Bihta accident when the Pacific Locomotive Committee came out
that they recommended that the Railway Inspectorate should be taken away
from the Railway Department where.it was then and placed under an inde-
pendent Department, then the Communications Department, and now the
Pests and Air Department. The change took place from May 12, 1941, and
as the Secretary of the Department has pointed out, this is an independent
enquiry and the officers concerned with it have no further connection with the
railways. They are not eligible for any appointiment under the Railway Board
thereafter, and there is no reason whatsoever for suspecting the bona fides of
their reports.

Subsequent to that Committee reporting, there were debates both in the
Council of State, a short one, and in this House. A motion was moved by
Mr. C. C. Miller of the European Group and supported by Sir Abdul Halim
Ghuznavi for the appointment—if I remember the debate correctly—of an
independent inspectorate. A debate took place and various Members still in
the House took part-in it. One Member pointed out that a judicial enquiry
was both expensive and lengthy and quite unnecessary, and another, Mr.
Joshi, agreed with the general principle but suggested that the inspectorate
should be under the Home Department. It. was not put under the Home
Department but under the Communications Department. That was followed
by Dr. Sir Zia Uddin who, presumably on behalf of his Party, agreed with
the same principle.c But he suggested that we should get a report from the
inspectorate and decide after receipt of the report whether any further enquiry
is necessary: and that is the policy of the Government. ‘

There was a question in those days which used to exercise the minds of
the House very much and that was the question of compensation. In those
days if the Railway Department was held responsible for an accidenft the
Railway Department paid damages but the Railway Department in those days
wag not responsible for damages in the event of an accident caused by
sabotage or forces outside their control. As the House will remember, there
was very active interest on behalf of the public and particularly friends 3nd
relations of the victims as to whether Government were to blame or not.
Naturally if there were any suggestion that the fault was being concealed I
any way, feeling ran very high. We recognised that and in 1942 we broughd
in s Bill for compensation to be paid in all cases subject to a limitation of
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Xs. 10,000. Actually I made my maiden speech irf this House on that Bill
and the House discussed it and pagsed it without opposition and I think
that the feeling that the Railway Department had an interest im concealing’
facts in order that they might es?pe paying damages has to a large extent been
done away with, because the Railway Department® now pays compensation in
exactly the same way, whether the accident is caused by sabotage or whether:

it is an accident due to the fault of railway servants. .
Now the Honourable Mover quoted a number of figures in which he gf®ve-
the number of accidents which had occurred in 1943-44. If I have the figure:

correct, he said that that year there were 59 accidents.

Some of them. . . .

. (It being Five of the Clock.)
Pandit Lakshmi Kanta Maitra: I would request, Sir that you would allow
just five minutes so that we rhight have a division®on this motion.
Mr. President (The Honourable Sir Abdur Rahim): It is 5 O’clock and the
Demands for Grants must be put to vote.

The question is:

“That a reduced sum not exceeding Rs. 22,64,509 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the yesr:
ending the 3lst day of March, 1946, in respect of ‘Railway Board’.”

The Assembly divided:

Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar. The Honourable Dr. B. R.
Benthall, The Honourabls Sir Edward.
Bewoor, Sir Gurunath

Bhagchand Soni, Rai Bahadur Sir Seth.
Caroe, Sir Olaf. -

Chapman-Mortimer, Mr. T.

Chatterjee, Lt.-Col. Dr. J. C.

Daga, Seth Sunder Lall.

Dalal, Dr. Sir Ratanji Dinshaw.

Dalal, The Honourable Sir Ardeshir.
Dalpat Singh, Sardar Bahadur Captain.
Dam, Mr. Ananga Mohan.

Das, Panait Nilakantha.

Habibur Rahman, - Khan Bahadur Sheikh.
Haidar, Khan Bahadur Shamsuddin.
Imam, Mr. Saiyid Haidar.

Inskip. Mr. A. C.

Ismaiel Alikhan, Kunwer Hajee.

Jawahar Singh, Sardar Bahadur Sardar Sir.

Kamaluddin Ahmad, Shamsul-Ulema.
Khare, The Honourable Dr. N. B.
Krishnamoorthy, Mr. E. 8. A.
Kushal Pal Singh, Raja Bahadur.

Alhdul Basith Choudhury, Dewan.
Abdul Ghani, Maulvi Muhammad.
Abdul Qaiyum, Mr.

Ayyangar, Mr. M. Ananthasayanam.
‘Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.
Chattopadhyaya, Mr. Amarendra Nath.
Chettiar, Mr. T. S. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Choudhury, Mr. Muhammad Hussain.
Daga, Seth Sheodas.

Das, Mr. B.

Datta, Mr. Akhil Chandra.

Desai, Mr. Bhulabhai J.

Gauri Shankar Singh, Mr.

Gupta, Mr. K. S.

Habibar Rahman, Dr.

Hans Raj, Raizada.

Hegde, Sri K. B. Jinaraja.

Hosmani, Mr. S. K

Ismail Khan, Hajee'éhowdhury Muhammad.

Kailash Bihari Lall, Mr.
Krishnamachari, Mr. T. T.

AYES—45

Lalljee, Mr. Hooseinbhoy A.

Mehta, Mr. Jamnadas M.

Muazzam Sahib Bahadur, Mr. Muvhammad.

Mudaliar., The Honourable Dewan Bahadur:
Sir A, ‘Ramaswami.

- Mudie, The Honourable Sir Francis.

Piare Lall Kureel, Mr.
Raisman, The Honourable Sir Jeremy.
Richardson, Sir Henry

Roy, The Honourable Sir Asoka.

Sant Singh, Sardar.

Shahban, Khan Bahadur Mian Ghulam Kadir
Muhammad. -

Spence, Sir George.

Srivastava, The Honourable Sir Jwala Prasad.
Stokes, Mr. H. G. :
Sultan Ahmed, The Honourable Sir.

Thakur Singh, Capt.

Trivedi. Mr. C. M.

Tyson, Mr. G. W,

Tyson, Mr. J. D.

Wagstaff, Col. H. W.
Zahid Husain, Mr.

NOES—45

Lahiri Chaudhury, Mr. D. K.
Lakhichand, Mr. Rajmal.

Maitra, Pandit Lakshmi Kanta.
Mangal Singh, Sardar.

Manu Subedar, Mr.

Misra, Pandit Shambjudayal.
Murtuza Sahib Bahadur, Maulvi Syed.
Neogy, Mr. K. C.

Pande, Mr. Bzdri Dutt.

Raghubir Narain Singh, Choudhri.
Ram Narayar. Singh, Mr.

Ranga, Prof. N. G.

Raza Ali, Sir Syed.

Satyanarayana Moorty, Mr. A,

Sham Lal, Lala.

8iddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafiuddin-Ahmad.
Sinha, Mr. Batya Narayan.

Sri Prakasa, Mr.

Srivastava, Mr. Hari' Sharan Prasad.
Subbarayan, Shrimati' K:- Radha Bai.
Zafar Ali Khan, Maulana. o
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Mr, President (The Honourable Sir Abdur Rehim): The result of the voting
iB; Ayes: 45 and Noes: 45.

Following the principle that the Chair whll, in such cases, try to maintain
the status quov, 1 must give my casting vote‘iwith the Ayes. I dec'are that
#he Ayes have it. P .

The motion wa’ adopted.

’ Demaxp No. 2—Avpir.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exveeding Re. 17,11,000 be ‘granted to the Governor General in Council
‘4o defray the charges which will come in course of payment during the year ending the 3lst
-day of March, 1946, in respect of ‘Audit’.”

The motion was adopted.
DeEMaND No. 3—MISCELLANEOUS EXPENDITURE.

‘Mr Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 18,82,000 be granted to the Governor General in Council
4o defray the charges which will come in course of payment during the year ending the 3lst

T

.day of March, 1946, in respect of ‘Miscellaneous Expenditure’.
The motion was adopted.

DEMAND No. §5—PAYMENTS TO INDIAN STATES AND COMPANIES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,14,00,000 be granted to the Governor General in Council
40 defray the charges which will come in course of payment during the year ending the

.31st day of March, 1846, in respect of ‘Payments to Indian States and Companiés’.
The motion was adopted.

Demaxp No. 6-A—WOREING ExPENSES—MAINTENANCE OF STRUCTURAL WoORKS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 15,65,48,000 be granted to the Governor General in Council
4o defray the charges which will come in course of anment. during the year ending the
.Blst day of March, 1946, in respect of ‘Working Expenses—Maintenance of Structural

‘Works'."”'
The motion was adopted.

iDEMAND No. 6-B—WoRKING ExPENSES—MAINTENANCE AND SuPPLY oF LocoMe-
TIvE POWER.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘““That a sum not exceeding Rs. 45,40,14,000 be granted to the Governor General in Council
o defray the charges which will come in course of payment during the year ending the
3lst day of March, 1946, in respect of ‘Working Expenses—Maintenance and Supply of
Locomotive Power'.”

The motion was adopted.

-

DEMAND No. 6-C—WOoREING ExPENSES—MAINTENANCE OF CARRIAGE AND WAGON
STtock.

Mr. President (The Honourable Sir Abdur Rahim). The question is:

“"That a sum not exceeding Rs. 29.17,87,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
%lt day of March, 1946, in respect of ‘Working Expenses—Maintenance of Carriage and

The motion was adopted.
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DeMaND No. 6-D—WORKING ExPENSES—MAINTENANCE AND WORKING OF FERRY
STEAMERS AND HARBOURS, ..

Mr, President (The HonoumZe. Sir Abdur Rahimm): The question is:

“That a sum not exceeding Rs. 455,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year cnding
3lst day of March, 1946, in respect of ‘Working Expenses—Maintehgnce and Working of

L2

Ferry Steamers and Harbours’. .
The motion was adopted.

L J
DeEMAND No. 6-E—Workixe ExpeNsEs—EXPENsES oF TRAFFIC DEPARTMENT.

Mr. President (The Honourable Siy Abdur Rahim): The question is:
“That a sum not exceeding Rs. 16,70,40,000 to granted to the Governor General in (‘ouncil
40 defray the charges which will come in course of paymeht during the year ending the

v

3!st day of March 1846, in respect of “Working Expensi «—Expenses of Traffic Department’.
The motion was adopted.
DeMaAND No. 6-F-—\WokkiNG ExPENSES—IXPENSES OF GENERAL DEPARTMENTS,

Mr. President (The Hongurable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 6,22,33,000 be granted to jghe Governor General in €ouncil
to defray the charges which will come in course of payment during the year &nding the
31st day of March, 1946, in respect of ‘Working Expenses—Expenses of General Depart-

L[] !

L) .

ments’.
The motion was adopted.

DesManxp No. 6-G—\WoRrkKING ExPENsES—DMISCELLANFOUS EXPENSES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That a reduced sum not exceeding Rs. 20;51.70,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1946, in respect of ‘Working Expenses—Miscellaneous Expenses’.”

The motion was adopted.

DEMaxd No. 6-H—Worxing ExPENSES—EXPENSES OF ELECTRICAL DEPARTMENT.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 5,04,31,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1046, in respect of ‘Working Expenses—Expenses of Electrical Depart-
ment’.”

. The motion was adopted.

-

DeEMAND No. 7—WORKING EXFENSES—AFPROVRIATION To DEVRECIATION FuND.

Mr. Presflent (The Honourable Sir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 17,12,20,000 be granted to the Governor General in Counci
to defray the charges which will come in course of payment during the year ending th
3lst day of March, 1846, in respect of ‘Working Expeuses—Appropriation to Depreciatio
Fund’.” <
. The motion was adopted. -

»
Demann No. 8-—INTEREST CHARGES.

Mr, President (The Honourable Sir Abdur Rabim): The question is:

“That a sum not exceeding. Rs. 94,000 be granted to the Governor General in Couucil
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of ‘Interest €Charges’."’

The motion was adopted.

- DEMAND No. 10—-ApPPROPRIATION TO RESERVE.

‘Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not excee@ing Rs. 4,50,86,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the

3lst day of March, 1946, in respect of ‘Appropriation to Reserve’.”
The motion was adopted. *
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DEMAND Ni.. 10-A-—WITHDRAWAL FROM RESERVE.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 5,80,00,000 be grant'd to the Governor General in Council
to defray the charges which wi}l come in course of payment during the year ending the
3lst day of March, 19(46, in respect of ‘Withdrawal from Reserve’.’

™ The motion was adopted.
DeEmMAND No. 11—NEW CONSTRUOTIOR. ,
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,000 be granted to the Governor Genera! in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of ‘New Construction’.”’

The motion was adopted.
Demanp No. 12—OveN LiNne WoRKS.
My, President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 31.99.00 000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the -
3lst day of March, 1846, in respect of ‘Open Line Works’.”

The mwotion was adoptedf

The Assembly then adjourned till Eleven of the Clock on Wednesday, the
28th \February, 1945, ‘ )
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